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PROF. MADHU DANDAVATE: He
is also bound. He has quoted Chief
Election Commission and talk on the
phone. You cannot discriminate between
a Minister and a leader of the Opposition.

MR. SPEAKER: He is bouni by his
oath, bound by his Minister's position,
that he should place whatever is done, on
the floor of the House.

PROF. MADHU DANDAVATE: He
has quoted the telephone conversation
with the Chief Election Commissioner.

SHRI P.C. SETHI: Sir, 1 would like to
again repeat that in the Home Ministry we
have no such letter or copy of any such
letter. But after the reference was made
by Shri Vajpayee ji we referred the matter
to the Law Ministry ang the Lega] Depart-
ment says that they have no such letter,

MR. SPEAKER. I cannot make him con-
fess anything more than that.
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SHRI RAJESH PILOT (Bharatpur): Sir,
when this news item appeared in the Press
I also tried to contac; the Election office
in Gauhati and they also denied having re-
ceived any such communication.

(Interruptions)

MR, SPEAKER: The Home Ministry is
responsible for the communications it re-
ceives. If it has not received 1 cannot make
them commit to it but if they have received
and if they want to suppress this thing that
is something else but I do not believe the
Minister will mislead the House.

DR. SUBRAMANIAM SWAMY (Bom-
bay North East): Sir, if Government has
tapped the conversation between Mr. Vaj-
payee and the Chief Election Commissioner
that can be placed on the Table of the
House,
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MR. SPEAKER: Who is to start the
debate?

PROOF. MADHU DANDAVATE: Sir,
before the debate starts | want to raise a
procedural point. As far as this debate is
concerned the Prime Minister of the coum-
try is very much involved. In this House
she has been making certain statements
about refusal of the Opposition parties to
extend cooperation.. . (Interruptions) Last
time you failed to say anything on the mat-
ter. Therefore, 1 would like you to make
observation. Her presemce in such an im-
portant debate is very important. If Pan-
dit Nehru had been alive he would have
made it a point to be present.

MR, SPEAKER: Disallowed. 1 cannol
conjecture a thing.

PROF. MADHU DANDAVATE: Sir, 1
would request you as Speaker not to defend
the Prime Minister. Vithalbhai Patel de-
fended the House and not the Prime Min-
ister. . .. (Interruptions)

MR. SPEAKER: Over-ruled. No inter-
ruption is allowed. Mr, Paswan to speak.

(Interruptions)**
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MR. SPEAKER: This is on record.
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MR. SPEAKER: This is on record.
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MR. SPEAKER: This is on record.
Other Members have also to take part in
this debate. Please conclude now.
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Let us go out, then.
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SHRI SATYASADHAN CHAKRA
BORTY (Calcutta South): Mr. Speaker,
Sir, with a very heavy heart I rise to speak
on the presemt situation in Assam.

I do not like to join some of the Mem-
bers in naming who is responsible at the
moment. Rather 1 am interested in seeing
that passions that have been aroused in
Assam dic down, ang al] sections of the
people sit, talk amicably and settle the
issues.

The intensity of the violence and the
magnitude of it will overwhelm any Indian
heart, any man who has love for human
kind. More than 10,000 people, most of
them children and women, have lost their
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Jives unarmed, undefended, not knowing
for what they were going 10 die, but they
had to die because of the conspiracy of
circumstances. Two lakhs of people have

been rendered homeless, If a man is killed,
whether he belongs to the minority group

_or mojority group, that is unmaterial. He

is an Indian; he is a human being: he is
Killed. That should be our concern. When
I speak, I do not speak only for minority
group, but I speak for all the people, who
have lost their livese, have been rendered
homeless and are living in an atmosphere
of terror, insecurity and unknown future,

This House has alicady  debated the
Assam situation. Wha! is the poini now?
How to bring succour to millions of peo-
ple? How can they be rehabilitated? Fven
if there are friends who think that there
are some foreigners—may be there are
some foreigners; no political party in India
has denied that there can be some foreign-
ers—when there was some sort of an
agreement to treat 1971 as cut off wveur,
all the political parties agreeq that the peo-
ple coming afer 1971 should be detected
and deported—but in a civilised society,
even a foreigner is entitled to  humane
treatment. Even the prisoners of wur can-
not be annihilated.

There are a very few, who have out-
rightly condemned the = perpetrators ot
this violence. Hundreds of people have
been killed and the refugee camps are
there, The perpetrators of this violence
are issuing statemenis that the refugees
have killed themselves ang they are in the

refugee camps only for rations and that
the refugees who are in West Bengal
are the creation of the West Ben-

gal Government, They have landed them-
selves to tsis fathomless depth of in-
humanity. There may be differences but
the condition of any civilise dexistence is
1o be governed by rule, by law, What is
happening today in Assam? Do you think
that the foreigners are being driven out?
It is the linguistic and the religious groups
that are fighting and are suffering. The
Assamese who have lost their lives are
not foreigners, In Nellic those who have
lost theiv lives, they are not forcigmers. Tt
is simply a case of mass extermination,
genocide wnd 1 want that this House should
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unequivocally condumn it, It is not the
question of any party, it is a question of
all of us representing the whole of India.
1t is noy only Assam that is burning. It is
not only the future of hundreds or thou-
sands of people that is at stake but it i3
the unity of India thag is at stake, They
can claim that if there are any foreigners
they should not be there, but it is equally
true that the people who are Indians have
a right to live in India. No power can
drag them out by any propaganda. 1f the
Governmeny is civilised, it is its primary
duty, and the Constitution enjoins on it,
to defend the rights of life. That is the
primary fundamental right of any Indian
citizen. That should be done. All other
questions can be setiled across the ‘table,
There may be differences. Some of my
friends are telling about the Election .Com.

mission, I have before me the report in
the latest issue of India Today. Here, ths
caption is “There was no Option”. Mr
R. K. Trivedi says. “There was no oplion
but to hold the elections under the exist
ing provisions of the Constitution. The only
alternatives could have been if an amend-
ment had been passed through Article 356
to extend the President’s Rule oy an Emer-

gency had been declared in Assam undet
Article 356. Even in case Emergency had
been declared Parliament would have had
to approve of iy and the Election Commis

sion would have had to certify that the
continuance of President’s rule was neces-

sary, “That is what he has told. Then about
his opinion on existing laws he says “I
think. the crux in Assam is that the agita-
fors do mot merely want an enumeration
of the foreigners 'they want a redefinition
of the term citizen”. We have to -deeply
think over the matter. What is the crux of
the problem? There is no politica] party
in India which will support the foreigners
to stay in India but there is a way also to
detect them and fake measures about them.

The question is on what basis you are go-
ing to determing who is a foreigner and
who is not a foreigner? That is the main
question,

Now I come to violkence.

MR. SPEAKER: Please do not do that
at least in the House.
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SHRI SATYASADHAN CHAKP:A-
BORTY : No, Sir. I am a very peace-loving
man. That you know.,

DR. SUBRAMANIAM SWAMY
(Bombay North-East): He is a Marxist.
He has a right to do it.

SHRI SATYASADHAN CHAKRA-
BORTY: That is your propaganda. Try to
get rid of your own propaganda troubles.

The question is whether it is a fact that
violence started with the declaration of
elections. Facts stare at your face, cold
facts. It started right from 1980, even
before that. It started in 1979 during
Mangaldoi election. Is it not a fact that
innocent indians were killed, Central Gov-
ernment officers were killed? Is it not a
fact that bomb exploded? All the time
they were taking the name of Mohandas
Karam Chand Gandhi and Gandhiji would
have turmed in his grave if he could see
the actions of these agitators. It was
never peaceful. Many people were killed
and the agitators never condemned these
killings. On the other hand, some of them
took pride in it and said *“look here, see
the shape of things to come, if you do not
agree to what we say: either agree or be
ready to take violence from us: we will
see that the whole of the Brahmaputra
river becomes red with human blood.” Do
vou think it was peaceful? Do you think
in India it happened before, that a partis
cular section of the agitationists ever dec-
lared a janata curfew?

I charge vou, Mr. Sethi, and the Gov-
ernment of Mrs. Indira Gandhi that you
spent a very costly year with criminal
procrastination, when you could not take
any decision. Why could you not do it?
Why did you allow the movement to gather
momentum? Why could you not stop it?
We asked vou to take both administrative
and political  steps. Repeatedly we have
said in this House that this movement was
backed by the Assam administration. In=
itially, it was pot backed by the Assamese
peeple, because many a time it flopped in
Gauhati. But when the Assam administra.
tion actively took part in it, then it started
picking up.
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Who are the people who are taking part
in this destruction? Also, have you seen
the destruction and its magnitude? Have
you seen the methods they have used? The
SSB ‘the counter insurgency trained peo-
ple, they are in the movement; so also
some ex-military men and some military
men who are on leave in Assam. When 1
say that this movement is secessionist, |
do not mean that all the Assamese people

understand or fathom the depth of the
whole scheme,

.‘I'here is a newspaper report “Assam
Liberation Army Chief Arrested”.  Mosy
probably you are aware of the fact that
their leader is one ex-DIG of Assam, Shr
Kakoti. He was your ex-Director of Home"
Guards. He is now underground and he is
now leading the movement. Is it not a
fact, according to the same  newspaper
report, that 9 scientists were held at
Jorhat? You lpok into it and tell me what
they were doing. You look and tell me
what are the arms they are using and from
where they are getting these arms. Do you
know how they are using the grenades?
Is it a part of a peaceful movement or a
part of the well-laid, well-organised, deep-
rooted conspiracy with a long-term view?
It is for the Government to say all thess
things. Where are they getting money
from? ... (Interuptions) These are ques-
tions vary important guestions, whichy
you have to answer,

When it is a question of the security of
our country, the integrity of our country,
irrespective of our party affiliations, the
country is higher, the unity of the country
and the brotheinood of the people are
higher than the temporary . . . . (Interrup
tions) 1 am really sorry that this fratricidal
war, a community warring against another
community, is going on all these years,
This is a dangerous thing. That is why ws
warned you that the time has come ta
tuke preventive and remedial steps. But
then some people laughed at us. All the
same, we warned you, just as we warned
you against the extremist elements in
Punjab.

Coming to elections, my party supported
the elections. We still hold the view that
there was no option but to hold the elece
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tions in Assam. But we are decidely
against the persecution of the people of
our country. We stand for democratic
rights. TIs it not a fact that we demanded
of Mr. Sethi and his party that before they
hold the elections they must create condi-
tions for free and fair elections? Did you
take the mecessary steps? I think you did
not. And I would blame also some other
parties who did not participate in the elec-
tions. By mot participating in the elections
vou allowed Mrs. Gandhi to appear as
the saviour of the minorities,

PROF. MADHU DANDAVATE: She
left the field open for you.

SHRI SATYASADHAN CHAKRA-
BORTY: Mr. Speaker, Sir, I would like
Mr. Sethi to answer this: In your election
manifesto in Assam you did not say any-
thing about violence and killing. Why?
To appease the agitators, still dreaming
that you will win them owver and bring
them to your side. You did a wrong thing.
You should have condemned the violence
through your manifesto. And also when
Mrs. Gandhi says that the leaders of the
movement there are children, I would
ask: Are you proud of your children who
are murderers, who want to destroy the
country? There can be mno compromise
with those forces which want to destroy
the unity of the country. There is no ques-
tion of opportunism for temporary gain.
You are the party, you are the leader res-
ponsible so long as you are in power to
maintain peace and you have not played
your role well. You wanted to win them
over, to get them to your side. But un-
fortunately, at the last moment you could
not.

Sir, T would say now also, let us all
unite, let us fight the agitators politically
and isolate the extremist elements. 1 be-
lieve, in Assam saner elements are there,
but they cannot come to the surface be-
cause of the terror tactics adopted by the
agitationists.

Before: concluding, I would say that
some of our friends here talk about Assam
and all that, but here is a Memorandum
submitted and one of the signatories is
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Mr. Syed Shahabuddin, a Janata leader in
the other House. What is the demand of
Mr. Shahabuddin along with others? The
demand is, “Continued deployment of
Army, BSF and CRPF in affected areas
till normalcy returns.” This is the demand
of a Janata leader. Sir, we also demand
it. Today, the Assam Police is partisan,
Just as we condemn th: PAC in commue
nal riots, the Assam police is taking part
actively in the annihilation campaign. You
cannot rely on Assam Police.

What is the other demand of the Janata
leader? “Withdrawal of Assam Battalion
from those areas.” This is precisely what
we are also demanding. The other demand
is, “Ban on publication of inflammatory
material in press or otherwise.”

Sir. T am a pugnacious champion of
freedom of the press. But I also believe
that nothing should be done to inflame the
passions of the people so that one section
of the people is inflammed to kill another
section of the people. So, no such publica-
tion should be there where one is incited
to kill the other. That is the basic thing.

Sir, the other demand is: “Seizure of
unlicensed arms”. I also support it. I also
support their demands when they
say in their Memorandum;

“Long-term Measures:

1. Restructuring and reorganisation
of Assam Police and Assam Battallion
to reflect the population composition of
Assam, as instructed by the Government
of India, i.e., representation of Muslims
in all units and at all levels upig at
least 25 per cent.

2. Higher representation of minorities
and other weaker sections in the civil
administration at all levels.”

The Administration, the Police, should
reflect the demographic composition of the
people. I would say, to all sections of
the House—Sir, I do not claim any pro-
fundity, but I have been trying to study
the movement—that this is the movement
led by a minority of fhe upper caste Hin-
dus. I would ask: How many Schedul-
ed Castes are there in the police? How
many Scheduled Castes are there in the
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Assam Administration? The whole Ad-
ministration, the Police administration, is
monopolised by higher caste Hindus neg:
':cting the tribals, meglecting the Schedul-
:d Castes and neglecting other minorities.
We have to go deep into it.

Thousands of refugees have taken gncl-
ter in Arunachal and in West Bengal. The
economic burden will be very high. Until
and unless the Central Government comes
forward, it will remain a knotty problem.
The Central Government has only assursd
that they will render financial assistance
for one month. What will happen after
one month? In 1980 disturbances, more
than 17,000 people crossed over to West
Bengal. They are still there in refugee
camp in Bengal. The Central Govern-
ment should assist Arunachal Government
and West Bengal Government and also
take immediate measures so that these re-
fugees can go back to their homes. This
may be done jmmediately,

(Interruptions)

To conclude, I would urge upon all
political parties, as at the very outset the
agitation leaders declared that national po-
litical parties were irrelevant, all sections
of people should be brought round the
negotiating table, These agitationists do
not represent all Assamese people. All
sections of people should be brought ro-
und the negotiating table and through
peaceful way this matter should be setti-
ed. The genuine grievance of the Asse-
mese should be looked into ‘and ap ami-
cable and peaceful settlement should be
brought about,

17.22 hrs.

[Dr. RAJENDRA KuUMARI BAJPAI—in the
Chairl.

SHRI SONTOSH MOHAN DEV (Silc-
har): 1 have heard speeches by the Op-
position leaders as well as from our party.
The Assam situation has been -discussed
in this House time and again. Our hon.

-Home Minister who has recently besn to
Assam has given a very correct statzmerit
regarding the past, present situation and
the circumstances under which election
has been held. ;
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It is very unfortunate that about 1400
people have died and avout 3,30,000 peo-
ple have been made nomelcss-AMsc.
Bcngnlls and tribal sections.

Government was formed, Things are
coming to normalcy in a peaceful man-
ner. But I am sorry to say tha; on= of
the national leaders Shri Atal Bihari Vaj-
payee goes to Shillong. I am quoting
from The Assam Tribune. This paper is
considered as a bible by AASU and BIJP.
It says—

“The President of the Bharatya Jana-
ta Party sri Atal Bibar' Vajpayee made
e serious allegation agaivst the re-
lief operations being conducted by
Assam Government for the riot affectsd
people saying tnat the indigenous peo-
ple who were equally afiected were mot
getting as much attention as the ‘for-
cigners’ were getting.”

Does he mean to say that all the peo-
ple—3,30,000-which  consist of Bengalis,
Hindus, Muslims, Tribals other than As-

samese speaking, are all forcigners?

I would request him to clarify on the
floor of this House not for me but for
the B.J.P. of Cachar District. If he has
not said he should coitcadict this stete-
ment in the Paper. [ still believ: that he
has not said so.

SHRI ATAL BIHARI
You are right.

VAJPAYEE:

SHRI SONTOSH MOHAN DEV: But
if he has not said it, it is all right. But
one very nice thing is that what he says
in Gauhati was never agreed to be sad
in Delhi and in his house by him. I
cannot understand the politics of this gen-
tleman.

Madam, you will be surprised to know
that a group of BJP MPs visited Assam.
Do you know, what statement they
made? We including Shri Rajesh Pilot and
others were there. It never happened
after our Independence, 2nd our Party
cannot dream of it. If he again comes
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to power—I do not think he will come—
he will do it, One of their MPs Shri
Jaswan; Singh gaid in Assam Tribune that
the Assameseman should be posted as the
Governor of Assam. What a parochial
idea it is! Nowherg in the country, have
we seen that a Governor of a particular

State hails from that particular State, Bt

your M.P. has given the statement,

In your speech, you said, why the elec-
tions have been held. I am not bringing
in any controversy, I want only your
answer. Don't get excited. In 1979, the
voters’ list had been made. May I ask
him in the same place and in the same
platform when he delivered speeches with
Shri Dinesh Goswami and others who
have been selected ang elected by the
voters’ list of 1979, why didn’t he ask
them 1o resign? In that case, you create
a precedent that you do not accept that
voters’ list. There you want to  speak
with them on same platform. There
you have accepted them, Again, you say,
1979 wvoters’ list is not correct and ‘t is
full of foreigners. There are very many
contradictions, T can only say that As-
sam will be saved if you stop going to
Assam. Why? (Interruptions). There are
reasons for it. If this gentleman gones
to Assam_ he only visits those housss
where people have been killed by police
firing while doing arson or looting u«nd
he never visits the relief camp.

SHRI ATAL BIHARI VAJPAYEE : 1

did visit the camps, What are vou talk-
ing?

——
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SHRI SONTOSH MOHAN DEV : No
You never visited those camps which you
consider to be foreigners. Why? I would
like to tell this House the incident that
happened in Nellie. It is not for the vot-
ing only. 2,000 votes were there and only
250 votes were polled. They boycotted
the elections. Then, why were they Kkill-
ed? In Barburi, you would be shocked
to hear that 420 people have been Kkilled
out of 900 people who lived there. They
have never gone for voting, Why have
they been killed. The reason being that
the BJP along with their RSS cadre {end
the agitationists for the last one year.
They made assessment of what are the
local disputes on land or even in partt
cular matter regarding Mandir or Masjid
and they instigate them. 1 say with all
responsibility. That is what they havs
done in Assam.

PROF. MADHU DANDAVATE: How
many BJP members are ipn Assam?

SHRI SONTOSH MOHAN DEV: Thal
is the trouble. You can never come 10
power in Assam. That is why you put
the flame. This is your specific purpose.
You do not want peace in Assam. WNow,
the election results have been given in
the list. My dear friend Shri Paswan has
left. He has given certain figures. Bu!
he gave only those figures that go 0
their advantage, Just like an advocale
arguing his client's case before the Si-
preme Court. Here is the list. From
this list, you can see the figures, The
total voters in Assam are 72,84,812 and
the total votes polled are 23,86,703. [
have got the district-wise figures:

District Total Total Percentage
voters voters
polled
Cachar 754,130 12,10,233 62.91
N.C. Hills 20,201 52,031 56 12
Karbi Auglong. 91,113 2,235,827 40*70
Goalpary. 581,919 003,147 58+ 47
Kamrup . .

r .

3,31,258 14,25,020 23.24
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It is Kamrup which is the hot-bed of this

agitation .

Darrang — total votes polled 1,44,758;
total voters 346019; percentage 41.83.
Nowgong — total votes polled 283327:

total volers 10,12,024; percentage 27.99.

The lowest voting was in two districls.
Sibsagar — rotal voteg polled 56956; total
voters 1040574; percentage 5.47.

Lakhimpur — total votes polled 15528;
total voters 4.44,167; percentage 3.49

Why this low voting? It is because in
these two constituencies 12 MLAs' seais
could not be contested. Excluding these
two districts, in other 19 districts of As-
sam do you mean to say that they ar2
not citizens of India? Even though I speak
Bengali, | am also an Assamese. I am
born in Assam. So, you please leave us
alone: doa't try 1o instigate people and
influence their feelings. The BJP has nol
taken part in the elections because they
are not able to win elections, The CPM
and CPI have their own history there.
They have taken part in the elections.
But we know the result.

The question is that the Assam Govezon
ment has come into -being; it has taken
shape and it is trying to restore nor-
malcy. Already, a cry has started ‘that
this Government must be de-throned and
that they will not allow this Governmeny
to continue. If thig sort of shouting and
propaganda goes on, uare they really go-
ing to help to bring about peace n
Assam or are  they instigating some peo-
ple to create (rouble, T would like to
pose this question to the august House.
‘We had also once gone out of power. But
we have come again back to power, So,
they should be reasonable and pragmatic
in their stand. They should not be -paro-
chial in the sense in which they are try-
ing to be parochial in Assam.

In this very statement, this is what Mr
Vajpayee has said It is very much regret-
ted, The other day 1 had no paper with
me, The Hon, Speaker expumged every-
thing that 1 had said. ‘But here in this
paper, he has congratulated the Assam
Government employees for non-coopera-
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tion with the Government. What a help-
ful attitude of the national leader! Here
it is. What a helpful attitude! It is well
done!

SHRI ATAL BIHARI VAJPAYEE: )
am going to do it again and again.

SHRI SONTOSH MOHAN DEV: Be-
cuause he wants to create trouble in Assam,
This Government will stop him  from
going 10 Assam.

The Assam Government has been for-
med and the Chief Minister has given a
programme of the Government for the re-
habilitation of the affected people there.
I would like to suggest certain things to
the Home Minister. There are five mem-
bers of Parliament from Assam. We have
travelled in 22 camps in almost all the
districts. Just three days before, we rea:
ched Gauhati. We were happy to see that
the Government  hag started doing the
work of rehabilitation, There are certain
difficulties. 1t is true, there are certain
defects. These are going to be rectified.
But. unfogunately, this whole situation
cannot be diffused overnight, To create a
proper atinosphere there, it is very much
necessary that the  Central Government
comes forward with more help and with
CRP, PAC and other battalions, because
the people will go back to their villages
and they must get possession of their land
and other houschold things without any
difficulty. The main reason why their
houses have been gutted is that it is not
because they are foreigners but - because
the Government have given a declaration
that the people will be issued citizenship
on the basis of their ration card, fand
document, radio licence, etc., all these
things have been burnt by the agitation
ists,

Now  when some of the national lea-
ders say that the agitationists are not con-
nected with this movement, T would like
to just make one point, In Chalkoa, in
Mangadai district, when these people at-
tacked that village, the brother of Toy-
nath Sharma, the AASU leader of Volun-
teers Corps, was ridings an elephant along
with others with 42 guns and they con-
tinued to attack on the village for six
hours. As a counter-attack, when the
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" people tried to resist, this gentleman died
there. What does it prove? The AASU
leader himself had to go and attack
these people, the so-called foreigners,

The worsy of it is that of late 12
Assam, to malgin the CRP, the PAC and
the BSF, the extremist people are wearing
the dress of the CRP, the
PAC and the BSF that also
must be stopped. We are  grate-
ful to the CRP and PAC. This House will
be pleased to know that when we visited
a particular area in Darrang, the PAC
battalion was going to be withdrawn and
CHP was also going to be withdrawn:
I have seen people surrounding the CRP
and PAC and crying to cry and touching
their feet “Please don't go away and save
use” This is the faith that the sufferer has
got in the CRP and PAC: But, at the
same time, it will be wrong to malign all
the Assam police: There are black-sheep
here and there: But in certain areas we
have heard also a word of prase for Assam
police, specially in Boko arca. when a
crowd of 30,000 people attacked: I have
heard other Members of Parliament were
there: One Police Officer of CI rank with
a police battalion of 35, has protected the
village and he has equally dealt with the
Assamese aggressors. Bengalese aggresors
and the Muslim agressors. These instances
are there. So. it will be wrong to say ihat
all the Assam police are bad. It will also
be wrong to say that the all Assam Gov-
ernment employees are there in agitation.
But if national parties and national leaders
go and instigate them and say ‘You are
doing the best thing in the world and you
are doing the best agitaiton”, mnaturally
they will be again interested to take part
in this sort of thing.

1 also agrec with Shri Satyasadhan
Chakraborty that the future police batta-
lions in Assam must reflect the population
pattern, Otherwise, it is very difficult {or
the people to have faith in police batta-
lions.

We are happly that Government of
India has given Rs. 10 crores. But the
main problem in Assam is economic deve-
lopment. When we in this House here
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debate from different parties, they are
vocal about it. But unfortunately: when
the actual things come, the Plan moaey
and other things we do not get as much
as We cxpected. For the last three years,
our economy has been completely ghatter-
ed. We cannot expect {0 raise revenue as
in other States. So, I request the Central
Government and the Planning Minister
who is here, that when our Budget comes
and our Chief Minister is coming to dis-
cuss about the Plan they should be gene-
rous to the people of Assam. Wg must
consider and d:liver goods to the people.
This Govehrnment ¢annnt be overthrown.
But this Government will be facing diffi-
culties unless we can develop Assam and
work.

With these words, I thank you for giv-
ing me a chance and I only hope and con-
clude with the expectation that good senss
will prevail on the BIP and they will give
up their misdeeds in Assam.

st waaw tag  (zfEw)
gamafa o, Ifar F oew @ga &
T F WEF FC, T EY &, qwI-
me W gu & faadr #ifa gawer
AT WY EAIAE 9T FEF 47 a@
T Wl | 9% 99 H W7 qHAT
¢ fF 7 o # 9, Ffagi ok
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7, G 0 # W At g
SAEId qAEAT T WIS @A AT
21 @ & A F1 Tfagw w9
T AL AE AGE FHAW | fawmw
F oHoEeRar # O TG FWO#
AW 9T WX TAGd ® AW 9 gl
@ AR § VR & w1 g
FEAT AT AR IAFC AW 9 gar
g1 T @E AT T | TEEr ey
Y FAda ATE T Fan | (=mIEn)

gwrafa off, @ W wgr
friet &= 7 W T § fgew
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# wroEr sar Wear g gEar -

T frEry wme o feEr #F 3w
TET & a7 A FAT NI HAT AT
sfrer ey AT AT & 1 W RET
gt gfrer et F oo ardm X
12 @ A% 16 AWTHT § W97
far | s7 "Wl #, S9 aaE
arsy gu W fF AeEEasfEt &
FHIT & 1T F A1, ST IR A
Arza gu ot fF F@R 7 AEE-
Fifcat Fare R 4, st agrpafs
T70. Uwafedl & ag wUfgr #,
Hewear g & so0 fear #r agran
faer 0 fEmr w1 agmEr faea &
Y WEw FIOW GG 9T | T
AT FHT OO Fgara Fwar, SifF
gEariH wdr g, G F & ogwe
AT FEaT § | FIT JAT FE-HT
TT A agmr @O0 (Eaai)

¥ "EAT FAR qq4T Q/IE |
S FEaTe 2 1 e faar g
fif oA WY F 16 wATHT ¥ FET
AR ST gAifEA ¥ ama wgr e
F &1 @21 amEr T s fE
gaifed wew & gar @& snaw
IR wg W w5 wifaz 3
dFT B @G | TEH 4k & qg
SR TAW § O AT |

WTH WA AT @F A ¥
AEANTEAT & FF—I 7@ Fg71 ar
W wEATl H wO #, SEET S
Ferfedu 71 wfgn 4r | SW
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gaard & fawmw S wiwm ¥
fawms ' s wfgw @t fF
T I @A & fewrd mEwA &
e 5 S wiaw 1 @@ Bl
21 g ¥ G XA TW FEo|
qOF  WeEW T @ AL ¥
Tqaerdl  # Fer fF wEEl 9%
frwrer ®T &, dawi H. ..

SHRI P. C. SETHI: May I request
the hon. Member to resume his seat for
a moment?

Prime Minister herself had  clarified
while participating in the Assam debate

about whay she said.

As far as Mr. Ghani Khan Choudhary's
statement is concerned, 1 have made the
position clear about what he said,

SHRI ATAL BIHARI VAJPAYEE:
You have misled the House.

SHRI P. C. SETHI: Never.

sfi swarm g 0 S9 WA 9%
Ty HTEF 1 GTF & FIE qAGE AG
aré s 7 &1 HgsTil o TEET Higre-
A WTET | TRiAE FW ¥ A 9%
favame & #a 7 TR 4 4
Ta ARl @ |
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[si smarer fag]
wgh A% aqarfs  sgaiE I

1 ®ATH £ A FAW FT FAA &

faa &t dfqam § Smaq 21 9%
& e 10 BIR AN @ WA
aae & fa3 furgd Ad &1 "% 0.
10 EAR N1 FATE F1  HIqarewar
¥ MR T TP oA # wAa4
F@Erd Adt wom | ug  fegeam
F TATE F FT FAF FATAT AT 2,
g faqdt e ¥ & wm, ag
gHAT @A |

F gmar wzar F 0f wdl
# aww % far gaeEdr ward
SUEEA 3 | FERgAA § gATE
w1 sifawa a1 #wie 31 fav & faa
TAGIET T GHEAT T OHI
@ fear s wwar 4gr ) s
TET T AT 9T FH AW 9w @
g &d Fum & 97 a1 g
qME W wFAT 2, AFA 10 FAR
st #1 §F oFEE & far A
WAE T aFGT | 352 T W
¥ s fam ¥ far gawsar am
X & SEww ®W A1 aF FRar
ST gEAT A1, FAfEA @ Gur A9
foar | sfqam ® 356 (5) A
@t & n gg wifasg o 2 f&
I WA TEAAEz ArE gloegr
&t ag fawifor a5 =swar 2 s
Wl QU G TAFAA AZT BT qFAC
TEFT /AT L AT qAT T

THA 4 | AfFA TR qAF TN
7t 49t | gfeer st F fRAmr

w® oar & qaE § wmm &
@ W a8 @ W wEafa
F @R AT TAAHT ITF AWK
FA ST

o

T
L2
b

I AT A 4z TOE e A&
g1 | FqqE & AW T AT FLTAT
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SAqE w0 TR 97 | faarT
F wmfewa-356, 5-31 1 qGA
IFC F qA@ A F FFYX A,
Ffpa dar A fEm T o drad
Ty /T IIF TR F 937 ¢ &
WA WEHE F TIL FAT T OQr
2,q2 T4 W F A9 AN F qAA
g & #wmy wgar W@A g &
qA@ HAE A FEEEGUAT g
wfgd |« g wfaiaiass FET |
1951 % HART Fg F AT
faez #r fama wwai =[fgd 4t |
Tg 11 W@ 9% AT § S 1979
F grg A F8 FF 7T | ITR
Az TEa w0 wfawe Gf faar
AT TR 7A@ geAEA
gdt qifafzsa @i & @@ F3%T
ffasa Zrar wfgr a1 & #F
qr qfar g4 #ac [fET ar w.m
ar agr qfaa 4 &1 ARFT ATA
gar a3t fwqr ) wER 97 11 TG
AT &7 T 1979 F qX ATfAq
zo, Frz TAA &1 W ad fzara
gg feafs wm® I FT g

5 wgar Fga F wIe TR
qeIq3 # g | A4 H FAsa
§ Fif Gar 740 gAr AFT fagrT
gar Ay F4 &, fFAq F 1o
qrdz WY a¥e A 98 | MIE
frqra AT @& & & § & AT
AT(AT FFAT |

F1 W4
q9 98

IAM AL T TFHA-] 562 0
IAA AL T FHA-IL 217 0

THoEIoUHoEo & (e 815 0
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AW T%
IAFE vAodre T 868
FTHEY THSHT 942 2

AN EFATTA TEEYE 782 2

ag foafy agt & &&0 & &
g X ST #R & & 93
g, @@l WY ¥ TW JAqE
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W T ¥FF & | ST aF S9a=
¥ tOg q@qOd  JEf gy, a4
T AMFT Faaa fa=r G8 w@
THEAI B | FEEAWA FAW AL

Wik fear gt #gar Sgm fE
W T W & WL qg @A &l
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# gvinm wG ¥ fer dam £
et A A W ¥ @
@ & f5 PO w X whnm
§ W @ ¥ frr oagaw w8

|

|

afr gAg ¥ A8 war F gfEwr
ardft F1 faaey arfzal & wis gqAar
RET &gl d g 941 5 579 99
AT F1E FW G Fw § 7 ag
feafd & 1 zafeg & wgar =g
f& gag "@dY § S a@e 99K
fear ag w@qd & WA A4 BT
fAr aifedi 7 wgr & A7 F
o ¥ gA A& §, wiada § awraw
grar =fgg | o Addr  wEw gl
& oA, & fF mf AR & oow
@ awagre # wifag § 1wy
# droon F  wEAT  §I= d@1q
® 7 & dfaqq #v Aadoea
F QU FE & f7a g qa A
afed & qear wmar g 5 ag
gaar #g F W !

afadr # g1 wgar § &
qfqara gar & AT fEar 5@
wifgd azar @i &1 7@ §F g
F8 UF AHAr | TF  w@r@ A
w1 Y wodr s A qdy a1 77 T
A OH gEa § WOEr AR
Tgt AE WS GEAY | FE TR
T d f@ard wEx  qJA@  TUqE0
LA AN ¥ ST 5 qIeq war
qF F 7@ § w4 fF qA3 12
®[ OFAT 41, a1 12 AFLE  @ar
¥ qar geqd qE g 9a0, ¥4
G4T UUE WY TAFAA AEl @1 A4,
fer sax A= sy fama mar &
gzeg NA IAFT gw 7 " T ¥
gg afmra & =T #1 W@ FT
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=it staare fag)
wara St & fawa & ®
s § o S ufe g, Fgi fawd

AT H &3 F7 FF aAH T ! THiGL
fgqta wau =t wa  f¥qr oA

WY, Wfy oo fag  faeww g
ST Fgr gar, a1 Smdr i wdy
faree & 1 4 seie Ftar § &

SHRI RAJESH PILOT (Bharatpur):
Madam Chairman, 1 rise tg speak on the
issue. ‘As previous speaker has said it is
certainly not an issue as to what was wrong
and what was right. I with a very heavy
heart share his views that whatever deaths
have taken place in Assam is a matter of
sorrow for everyone in the country.

Madam Chairman, I was working on
behalf of my party and 1 thought .it fi!
to explain the facts in my personal opinion
as to what happened in Assam during this
period. 1 will not go into the matter as to
why elections were declared or should be
declared or should not be declared. I will
divide my views in two parts. First, what
was the situation in Assam when elections
were ordered and the role of the political
parties and situation is administration, Se-
cond, during elections what was their role
and what happened in Assam. These are
my personal views as to what happened
there and in case somebody says that T am
wrong then I am ready to accept the chal-
lenge and T will prove as to what has been
said and what has been done in Assam.

Madam, when clections were announced
there were two opinions in Assam. Politi-
cally some people favoured elections and
some people did not favour elections. Gov-
ernment took a decision and elections
were announced. 1 wag travelling to
Gauhati and some of my senior colleague
although belonging to different political
parties were also going for the same desti-
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nation and they had arranged a public
meeting for themselves on the same day.
One of the very senior persons who is
sitting next to me said, “Are you going to
Assam™ 1 sgaid, “Yes, Sir.” 1 asked him
“Are you also going to  Assam?”
He said ‘Yes. I asked him in a
friendly manner when did he go (o
Assam last. He told me, exactly after 13
to 14 years. 1 further asked him how
many districts there were in Upper Assam.
My idea of telling this is to prove here
that people who were going to Assam wete
not acquainted with Assam—with its g220-
graphical and political condition. They
had gone there with a bent of mind to
create disturbance. Anyway we reached
Assam, 8here is a good orator and al-
though one may not like his ideology yet
one would like to listen to him. This cre-
dit goes to him. There is nothing wrong
on that. This impression forced me also
to come out from the Circuit House and
listened to his speech, He was lightly
depressed. There was a meeting in Jaipur
also; but he caught up with his mood, with
his normal activities. I am not blaming
any individual. But his speech did create
an impact, on instigating the thing. Peo-
ple were old in a wrong mannmer. People
were told don’t let India Gandhi have
meeting in Assam. If anybody wants 0
deny it, he can deny it in the House; they
said this, do not vote and do not let peo-
ple vote. This is not to be a slogan: Boy-
cott, don’t vote. T do not think it is a res-
ponsible act on the part of any citizen to
say that. We also participated in political
meetings; we never criticised the way of
their handling. We never asked go and
do violence. We always talked to people.
Here, ‘boycott’ as the slogan; ultimately
it became an involvement. T alsp talked
to some of the, AASU leaders; they are
young people; T managed to meet them in
my ow\ way. T requested our party work-
ers that it should be held peacefully. But
the atmosphere before clection was tainted
so much, the feeling was instigated so
much. Boycott was the slogan. Ultima-
tely it became an involvement. T also alk-
ed to some of the AASU leaders. They
are voung people. T told them, look. my
feeling is that if you fought the etectfon
vou could have a better way of projecting
vour mind to the people on the floor of
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the Assembly and Parliament. I had a
feelmg Sir, that even 1hey were mlsgulded
My own feeling is, after that wave of
Janata, the Janata party had one MLA
before the House was dissolved. BJP had
one MLA. They had not many units,
But during election you find Kamal-Ka
Phool in each shop, each cycle; so they
took it as an oportunity to establish their
base. They made it an involvement that
election should not be held at all costs.
These were the speeches made and stat-
ments given by many of their leaders. The
Administration was advised to non-coope-
rate. 1 have been there,

17.58 hrs.
[MR. DEpUTY-SPEAKER in the Chair)

Sir, if you go by one road you will find
that the bridge is broken. If you come
back by a different road, you find that an-
other bridge is broken. I appreciate the
Administration.  They worked under ex-
ceptionally difficult conditions. It is worse
than war conditions; in war, you have
declaration of war. Here all roads are
blocked a whole feeling of terror Wwas
created. A gentleman will not like to
come out of his house gstones will fall on
them, their car’s glass panes would be
broken. Terror was created. It is not
totally AASU. T don't blame those gentle-
men of AASU for it. It is the political
parties; on the shoulders of AASU they
did all these things. These ¢lements, some
on political flag, some on non-political
flag, indulged in them. There was a day
when AASU was not involved. The whole
thing was handled by political parties, Mr.
Dulian etc. What was the consensus?
with one suit case; but those who wantzd
to boycott the election went there with
there suit cases! They went to Marwari
places. They went to Digbhoi, Dibrugarh,
Dulian etc. = What was the consensus?
They are political people; we are also
political people. And the Indian citizéns
also become political now. They go and
talk to them. They cannot tell us as to
what they have talked to them,  These
people, particularly these political parties,
made it an issue of prestige, that election
shon.l,dmtbeheldigAﬂam They did
that aud they had done it in their own in-
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terest, Speeches were the main part which
instigated the minds of the people. The
main theme of the speech was not to let
the elections be held. The main theme of
speech was to instigate communal feelings.
Therefore, theiy speeches were one of the
factors which created tension in Assam.
They had distributed leaflets mentioning
that 65 wars and 71 wars were fought
against India. It was not at all correct
for any person or any political party to
mention such a dubious thing. After go-
ing through the speeches of these leaders,
I am reminded of a story. In a village,
when a man gets married normally the old
man of that village goes to him and blesses
him “Now, look gentleman, you have be-
come responsible now.” That is what has
happened in Assama, that sometimes a
balchelor really behaves irresponsible.

18.00 hrs.

Ag far as Assam is concerned as Mr.
Sontosh Mohan Dev has said, as per the
figures available, there has been poor pol-
ling in some of the constituencies and
there have been reasonably good pollings
in some of the constituencies. As far as
polling is concerned, there were free and -
fair elections. People who fought elections
on different political party planks give
their views that the elections were fair
enough and they were free from any kind
of coercision. As far as my impression is
concerned, I would categorically state that
the eclections were free and fair, It is
completely wrong to say that people who
wanted to file their nomination papers
were not allowed to do so. It was comp-
letely free for anybody who wanted to
file his nomination paper owing alliance
to any party. They could go to any Dis-
trict Magistrate and file their nomination
papers. At least my party people filed
their nomination with the District Magis-
trates- I do not know about their party.
As far as my party is concerned, nomini-
tions were filed very properly and to the
best of our knowledge, conduct of the
elections was very fair and free.

Sir I would like to make the following

suggestions (o the Central Government.
Now, the Govarmqent has been foqmd ﬁ
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{Shri Rajesh Pilot]

Congress—I Party, my first suggestion is
that the Central Government has to dis-
charge its responsibilities that the relief
work which is going on now it speed
should be done regularly. I completely
agree thay this has been done on a very
large scale manner and the Government
is putting its best efforts towards this end
and thig must continue till each and every
person who has been harassed and who
has been affected is totally re-settled. Th=n
monitoring of this relief work should be
done. Now, election is over and the Bud-
get Session is on, monitoring of the relizf
work should be done and it must be done
on a war footing, I think the Government
hag sanctioned a substantial amount for
relief work and the Government should
see that the utilisation of this fund should
be properly done.

Secondly, T would request the Govern-
ment to take stringent action againgt the
antisocial elements and also the political
parties who indulge in antisocial activities,
The Government should not wait and see
till they have committed crimes. Such
criminal activities should be nipped in the
bud. The Government should take stern
action ang very quick in dealing with such
problems,

Thirdly, Government should be more
vigilant and should take all precautions to
deal with such activists immediately. If
the Governmen had kept itself well-infor-
med of the activities of the undesirable
and antisocial elements, the masaccre of
700 or 800 people could not have taken
place. The Government’s intelligent agen-
cies should be more vigilant and effective.

Fourthly, there should be rapid techno-
logical development in Assam. Assam is
industrially backward and its economic de-
velopment is very poor. Government
should pay special attention to Assam and
allocate extra funds for its development.
If the people of Assam are economically
well off, it is bound (o have its effect on
the thinking of the people of Assam. 1
would therefore point out that economic
development of Assam should be given the
utmost priority. If the people are econo-
mically secure, then most of the problems
will automatically be solved,
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Then, we must have some employment-
oriented schemes for the youth of Assam,
People are extremely poor in that part
of the country and unemployment is ram-
pant ip the State of Assam. I would re-
quest the Home Minister to take up this
question seriously and evolve some sche-
mes for the employment of youth.

Further, we must establish a peace for-
ce in Assam. Some peace battalions could
be formed for different regions of Assam.
That would help a lot. The peace for-
ce should consist of ex-servicemen who
have served for 20—30 years. Their
services could be utilised to create an at-
mosphere of peace there.

Now, 2 word of appreciation for the
para-military forces and the Government
staff, who have done a good job to main-
tain the law and order situation  under
extraordinary and exceptional circumstan-
ces. The CRP moved with tremendous
speed from one place to ‘ano'ner. They
landed at one place at 12 noon and they
were asked to pack up and proceed to
another place just after two hours and
they did it in no time. They did a very
appreciable job. The Government must
take care of their welfare.

In the end, T would request that we must
sacrifice our political interests for the sake
of the national interest and the people at
large.

weren, frar & I o A
fam 9= & aw gw & oo few
FreafaFar Fr gedr 9T omr oW
g fed am faa @ ar ag wrfow
gt B osmw & air ¥ gewrd At
qaF 7 TgA | Iefawa wr g faar
T fF owmw & s wrE femee-
far ez ot 8, @ % dfaww
qr fraww # wewa 4 & foa
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oRtE ¥ ar f& oammw § qawd
@ W g AT gEd A awx ¥
AW W W@ F 7 A gy
Tl T F 2

ot wew fagrdt arwday  FaTeas
g, q Edftfasw A am @7
@1 g sfvega uwwdw #Y wE 0.

(Interruptions)

MR, DEPUTY-SPEAKER: He ig only
scpeaking about television. Government
will reply; please do not interrupt.
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= Wt @ wr g zfwwie s,
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TR @ &, @1 @7 % "

T2 T g |

SqMEAT WEET, AT F O
A ¥ FuT advy frew ¥ 7 gaw
gatg & ot BF qAT WG FUALH |
Ffaews § Advaw wF F owmer
oW WEAT FA # A # |
qTT 0 W IG AgE W A SoAv
WWEAT g L qamw & S qfems
A §, A@FE ¥ AW, gI-EqR
F AR, AHAEE F oA FEIANT
¥ 9vEE, TAE@ A qElT  qAH
¥ oa ft N FAw afons wEr
¢ a8 @ifaw ¥ § & waw v
AFAT HAT WA qF AT a7
AE0 2, FA% I AN ¥ @R

& Wk A oF aga ngd he E

1 FT® WFT FIA F gAA
AT ATRAT F | 17 qAE &Sy
qoaaa af g w oA gr—
7 %w 9T AT ¥ WTHAT; A
HAFAAT A 17 #E @Ay qEr
2 a7 & 9 gam o, IA
9% #a3m &1 fqaeow wr g ?
40 HY2T 92T 15 T8 ¥ FA T
ZuT Less hran 15 per cent on 40 seats,
FH-ATTE  AAE @Ad, faad ar
§ wel Srar § F sgaErmm F
A9gE IX AT F  qrg qg
g AR difem FY adET EF——16
qedz | T AETAET I1TET FY WiEA-
quetys & IAA Fa  ANfewT &
qedew #——30 aTAz, faaw an
§ zg warc frar s @ & @
qq gew wialad & faars g
FAT(% AFET AnF 1L 7 35y %1 SEITAT
AT WAEA £ | FIF 40 HE WA=
ot FY odr ¥, foad amer wAII
guT ! e :
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[ mz= fagy awTd ]

126 #EF #r fagry §w H
17 # dam@ @l gAr | #b AE
TAT | 4 WIAGT WIGd W A4 A
& 17 @& # Iq@ w4 Ff @
@ % | ZdFwA FAET W oS§d
qiEf  gEEr T o9y | s aae
waw 39 & faq @ 4, s ofe-
e A om 2—

“The poll in the remaining Assembly
and Parliamentary  constituencies has
been adjourned because of the abnormal
situation prevailing in the constituencies
concerned.”
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T &1 1977-78 | wAIET T
X 1979 ¥ AAwEar g X
| O 8 W #IFar q@d
AT wiwE A 'Y
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137

Votrs, as compared to the voters’ List of

1977 and 1978.
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“Waging war against the State.”
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[mimza frd araqdi)
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;T Fgl T T AIET BE AR
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¥ ogwdt off, & 47 & oqwar arn)
g% qew & faw e fgem
AT 41| ITMEAN HIIT , A
F IR daga fFma gt @ 1AW
Tl FAFIZT A ST At 4, fvaA
fde 37 ® 9 7 Fwed F
IR F g ATAT FAATNAT R IR
gfagre =/ @ |, Y2 ST w4
Tg WO AT @ O§, T Wi
gt wifgr | R 7 @z w1 fean
aff Faw @ew FOr A AW A
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| HAmEl & Aww agi feeR
9, T7E YAW & &1 Afy-
Fr faar mm ar? 16
e " 17 dE &
T omrr e oot feet § s B
FwreT @ 9T 7g few
FT FAFIET 417 (a9 AT
T e Tl g ¢ e
AR @A ST @ § Huwed
¥ ghaae w@arg ST @ 2 W@l
q}ﬁqygmawmaﬁm
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Iqrere wgraw, st fefiE Fwqm
g STH( FET FT A AUA TG H
what | ¥ wwar § R oag wwda
wate & 1 77 fgg, waewm, dmel
wafaar &1 qa7d @Y & | W AL
fagelt & a1 Sa% | W =A@ FEO
gNT | WC #AT g8 ATHC M@ &
W 27 ¥ AT & W E|
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qaf fedr & & &% & v &
Tt F faat # g9 gt # 3w
BaTH Y Frww FY TE off g
“arg” F1 gat @t

PROF. MADHU DANDAVATE; Sir

Please stop this civil was between the Baj-
pais!

MR. DEPUTY-SPEAKER: Civil was

between the two Bajpais!

o THAT FARY FATSHAGY : 77
FEFL AY qgT T T dar g

ot wew fagrdt arwddt 0 wioA &
ot Fga @ Fid TE A F
sty gfe 1 Y & FT@ETT H owmw
aga @ ad dram S
feeeft & do% - @cr A oAy
99T UF I g W AW F A
qHET A A g FAT THY AT § |
¥ g ag’ a1 WA, AfET wac q@h
dar g ar s § feafa g
&l gt | wa ety fame av
SEFT AW wo # g ¥ M afwa
gfagrmr saay @y afaar s6m )
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¥ St ¥ ama wA @
# fwc Qgerr aear g 5 3w feew
;N Fr fagdy @aww FhwR A
gawr T fadr @

ot wew faglt awdnd o Fa
e & e & A faqe ard
g? (sa«mm)

sft ﬁ'ﬁ:m (ﬂ'ﬁn‘i‘() e -
o SuremE oY, sy # mrEwitg
ST St FT owtqUr AT WL ¥ ogA
W o4 | SA% wWrew H gl ey
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# ag wgar =wgwr fo amm ¥
a1 feafs fardy 2 7z wataw a8
fardt 2\ o § I TEC &
e fager € aq9l §  FIET
dar fear sar <@r &1 mwEm F
fazfmat #1 fasma & oo o7 oeey-
FA ZAT AT SAEy S o wwr @y
Zr afwq 3 & ag wiEwd FaT
AEASMTFST Y TIH  FAT 747 |
Y-8t g5 ArEEA 97 IA Fmr
FY B9 72 ¢ | I ATRIGT ITH I
¥ wrar a4r #4ifE T TE mreaET
F1 FTENETGT Fq‘&tg‘a'q’km_
zifagar & ATNT 9 TH HEETAA FT
FAAT AET 4 | TR A1 #Z AT
T g owe & g g f5 owom
AT IRl WX A U¥ URe ®
W qF-9F FT FIC H wFT 9 fF
fazeiat #1 @@ & fwmd & fac
TR FA AR HFEL WIHT
FMA HT AT F qT9 FIAT-
ot 7 & i gt gt A
gufeafa 4 & grestaa & qor
7z & fr ggewEl #1 geEr W
qR wEw F IFEr agdr gf
oraraYy 1 %9 fqr ST 0 F FIE
HFEtwATICdl  ®WT @rEgs S
AT AT AT-TEEST 9 TAH TF
SFTT FT SOAET FT 40 gy
& at “ao-gaw afes’ , @R
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mﬂﬁw SHAAT TET WX ATLoTHo THo
g ¥ mrady

MR. DEPUTY-SPEAKER: Hon. Mem-
bers, we had started the discussion at
4,17. Now it is 6.30. The time allotted
was two hours. We have already exceed-
ed two hours. We have to decide as to
how long we are going to sit.© For your
information, my experience is that if you
go on extending the time, by the time
the Minister starts replying, I do not find
many people in the House. The ruling
party is prepared to withdraw some of
their names. We would give chance to
all the Members of the Opposition. I
would request the hon. Members of the
Opposition not to take more than fivs
minutes.  You are all able speakers.
You can put all your points in five
minutes.

SHRI INDRAJIT GUPTA (Basirhat):
1 would suggest that the Minister  may
begin his reply at 7.30 provided other
members of the ruling party do not
speak.

PROF. MADHU DANDAVATE: If
vou go through the statement of the
Home Minister, you will find that it is
like a reply.

MR. DEPUTY-SPEAKER: Do the
hon. Members agree to the  suggestion
given by Shri Indrajit Gupta?

SOME HON. MEMBERS: Yes.

MR. DEPUTY-SPEAKER: It is
agreed.

SHRT H. N. BAHUGUNA: May 1
make one statement? You can end the
debate just now bat will that solve the
problem? This House is seized ofa very
serioug matter.  Never before in  the
History of the nation have we faced
the situation that we are facing mnow.
With all humility T would request you that
1 am willing to be debarred from speak-,
ing but the point is: will this House en-
hance its prestige by rushing through the
business? I would submit that let every-
body’s point of view come. The ruling
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party’s point of view has come. Five
minutes is not the time when you can
even formulate your viewpoint.  There-
fore, if you find that someone is speaking
irrelevant or indulging in repetition,
you can stop it at that but otherwise do
not fix time limit like this, We cannot
agree to anything like 7.30 or 8 or 8.30.

MR. DEPUTY-SPEAKER: All right,
we have got to fix the time. The Minis-
ter will reply at 7.30 and Members are
requested to restrict their time to  five
minutes. They can go two or three mi-
nutes beyond that. Now Mr. Jainul
Basher will continue.

(Interruptions)

'MR. DEPUTY-SPEAKER: To prepare
the background itself, you may require
five minutes. Say like that,

THE MINISTER OF PARLIAMEN-
TARY  AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI BUTA
SINGH): Ten minutes were suggested by
Atalji nimself. He said 10 minutes plus
two minutes. '
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& fad fF owew ® A gAwr agal
gagwragE T g0

% §1g & A S, #
@R | W 0% I FgAT HA@AT
B ETQ W AT A aAar
qrEf oW mﬁqﬂoﬂ:ﬂ‘o%ﬁﬂm
Fga AT a9 FAAT g, AlwA TF
gas faars F€ FOAAEN FEA R
I AT § A1 qg  gEAT #4T ALY
g7

SHRI ATAL BIHARI VAJPAYEE: Sir,

are we discussing Assam or BJP?

S WAN &nY : ag i TEH
faare away #7 Az H, avr #
g1 FHA Mg, THAIIT H, AT &
i & e ¥ w7 o o
&Y g arda sar 9l S wrToude
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@ 27 A g " F v srgar
gﬁ? ST WEA H AW FA
Gt fwar & waa ® #4r grr gaar
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woFr e feae & fasr oot
fr @@t ? gewww wyan, S faar,
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, UF SAqifa® TEe w6
a | AT FUT OH
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a:w-:[m, Wgi 9% AR
A &, waw §  geAnE
miat 9% qq'q—rrﬁﬁur T

wA g § AR I gEa

g 1 #gr 3IT ITIE WA

sggEqr TET AT S qEAT 9@,

4
gwrﬁr FIFT ® ®HE FLAT §,

Fg B7 &1 T4 § 397 &F
q ma@z’isﬁ'{mﬁm&
gy a1 wiedm waar 9l AR
HAoUHoTHe F F TTIF § AE
Ma@%ugwﬁwmi
Wﬁﬁﬁm%ﬁq*ﬁ
I 9T 937 (AT WEA £ W gH
AR g fF ogaR Fmmid Twm ®
ar i ares aw 7g F4T, IF 9
9= IEA &7 19 F £ | qg A1
Hr ad 2

waw # St §o A Far 2, WA-
@9 ZrEuziEe wravT 9T W0 ¥ )
fazeiat v a9 #zar, @ IA F
AT FT TRAE FIT AT 19 2, q@0
qEIIIAF AT IX TT-HERE &
qEEEA 9@ W@ £ 1§ T
A ¥ wfgw  TE FgAT SIEAT,
FfFa g Iy S g, Ag A
g Z, R ITAN Y g WX AR
FE A F, ST T I
afrady FtFer ¥ @ fawae
FAT AWGAT T, TIFE T IART

FEgwAr Ag A0EA |

TR ARAE W AW 1 2 fF
Ao oUHo FY AfH&H FT FAFA-
qgEMA aTtA A WAar 9l &
A, AEEE F AN AR Ao
W FE T OWNR W A wAI-
e gu ot waw ¥ ToEwA &
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fagars aw w@ 1 waw § 6 gw
W R TR W R e

faams a@ FT W &1 & 908 v

Far av 7 zm gfaw &1 "o
w4 ¥ fod ag wwwe w1 wE I
gwra W 5 49 T9 IMH dgwiow
AT Aqdd FITT AT | AR AT,
FNGAY A A wrETvS F qrg fmEE
AT AEl AV, TATEIO WIWBT  AGH
FHarl & g o wgm & oag
T wMa 7 fee ¥ @19 o7 waw
FY awafaw fFafs &0 wa=rsT 3

9 FAA-gAT § @, ITTE
e 3fear o gfega vamdw ¥
frrar g fo o foegsly #v7 § s
AW F AT fowmd g oF a1 A
'FEF Yoy odyo W iﬂ'oqqoqq;o
Fifed F &t ST 2 T AT OFT g2
fqar smar @ A1 gAEr geew wg
faeeft o a7 o7 Fuz  aFa faa
I | gEfad gay qger ama Ag
7z & & saF qof gram 39 F faq
@ OFUFR>, HreHTLoHToUFRe  IT
AT FT AGE AST AHF | AT AF IAH
fam & mgTar 1 wwaAr qErd @Y
Y, Sq¥ aF T WIT WL AEl
drea &, va@1 gfwq ar FAT A
StéFm ¥ wifgd |

L1l craaﬁf ¥ faar 7, fesgsft
¥ § AW #1 Q¥ 9z WrwT AGS
g wr & 1 ag dme &, sF
fad zaodt & wag 7@ & w@r
AR Jg AT FgEear gE o wrea
TER G AT a7 Hat 7 10
FUT T T8 fad daoa 53 £
§ gumar g & a4g wwar 3w 3§
e frar s@m @fsa & srgar
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1 WS sy afe g qvg § I
2 9T & AR IFAT T w0
TAN ZT g% AR I FTIAGFTET

TH ATT FT ATAELOT TIT HTAT
wifgd fe o femzsh dw &, W1
I W I, WEUHT waw F g
ar gHq F g oAZE F AT 79T T
F, A w1 gfaa 7O F sra i

TS HqEaT Adrade F qrfedr
LT AFR B q7 FIAT AIfET |
MeEiee aeeq W Z-qEf e
ar ¥ AL AT FEHRA {7 FIE A
TEN T | [T A oF ofto, wrAm
SAAr qrEt # wT gAFq, AT
WAAr 92T waq F aifsw ¥ @
g =@ I A fagars AR A
aqat FT E F, AT W A@ A
FLET FT A9 AW F TE@AT 9f2d
WE qF Jg AT eqA F AL wa@Er
WA, wER gEET 71 gA ALY
g HFAT 2

SHRI H. N. BAHUGUNA: Mr, De-
puty-Speaker, Sir, I rise to speak more in
sorrow than in anger, more in distress
than in. ..

AN HON, MEMBER: Despair.

SHRI H. N. BAHUGUNA: Despair,
ves, at the fact that we have a Govern-
ment that hardly thinks of the basis pro-
blem, sleeps over matters and then finds
excuses, fidles like like Nero while Rome
burns. Therefore, to some extent, yes,
there is a state of despair and I am mors
than sure that the situation will be taken
due note of.

My greatest sorrow today is that when
we are discussing a matter like Assam,—
earlier 1 had occasion in this House to find
the game situation when Punjab was being
discussed—the Leader of the House, may
T humbly submit, Sir, owed it to the nation
and to this House to remain present in
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this august House If o matter of this pro-
portion and if a matter of this size and
style is being discussed, the concern of
the House is apparent for the other side
is equally vocal about the need for the
Army to remain there for a longer time
only because things are out of control, It
is obvioug thay the civil authority has fall
ed to discharge its obligations; the polity
is fractured. Let us find out who has done
it. T quite agree that we punish those who
are guilty of it. But we cannot wish away
a hard fact, that Assam is on a very very
difficult and fissiparous type of path. It
is slipping and sliding down and there is
no end in sight of that situation. Should
we not have the privilege of having the
Prime Minister in this House even on such
on occasion as this? Which other occasion
as this? Which other Occasion is there
on which ghe hould be here then?

PROF. MADHU DANDAVATE: Only
for condolence resolution.

SHRI H. N. BAHUGUNA: The se-
cond thing I want to gay is about that
story of Assam which has involved it in
this type of trouble, I have been one who
has consistently fought against the RSS
philosophy and shall continue to do it be-
cause I feel that they are propagating a
dangerous theory of ‘Hindu Rashtra’.
However, to make them a hero or a vil-
lain of the piece is not a correct thing.
Is it not a fact—and my hon. friends
from Assam will bear me out, I have had
the privilege of being in the great organi-
sation called the Indian National Congress
—that till 1967 no question was raised by
any party other than Congress in Assam
during the course of Pradesh Congress
Committee meetings about the question of
foreigners? Ts 4t not a fact, leave aside
other things, that at one point of time
there were two groups, one led by late
Mr. Chaliha, the then Chief Minister, and
the other led by late Mr., Fakhruddin
Ali Ahmed and Mr. D. K. Baroah and
late My Mohinul Hag Choudhury, who
represented the opposite views on the
question regarding the influx of people
from the other side and the resolution of
that dispute was made by late lamented

Pandit Jawarharlal Nehru by asking Shri

MARCH 14, 1983

Assam (Dis.) 504

Fakhurddin Ali Ahmed to come over to
Delbi as if he was the infiltrator being
repatriated from that area? The problem
was not solved. So, if it pleases the rul-
ing party let us be busy accusings each
other and let Assam burn. Let me warn
Assam is our lasting link for the whols
north-east  of India. Therefore, T am
afraid we have had to be very conscious
of what we are stating here in this House.
I want to say only one thing. Let us be
objective and work towards findings a so-
lution to the problem rather than make
a whipping hand by this tragedy. Is it not
a fact that after having gone into an
agreement with late Mujibur Rehman,—
and there were earlier two pacts, Nehru-
Liaquat Ali Pac and Nehru-Noon Pact,
and then came Indira-Mujib Pact—clearly
laying down that people who had come
before the crack-down shall not be re-
patriated. The Prime Minister should have
had the courage to clearly state earlier
that no one shall be repatriated and to that
extent make it clear that the issue is not
negotiable? Having opened the negotia-
tions first as Home Ministers level and
subsequently through the Governor, L. P.
Singh, and after having his talks with the
boys of the Gana Sangram Parishad and
AASU, and having made certain commit-
ments in that particular discussion, the
Government of India, says ‘L. P. Singh,
you have crossed the limits laid for you.
Then enters Mr. Dorendra Singh. Mr.
Dorendra Singh is the ex-Chief Minister
of Manipur. He enters into negotiations
with students, body AASU and Gansang-
ram Parishad. He is also disowned by
Government of India. Think for a while!
Remeber it is a two-way traffic. T must tell
my friend from Ghazipur that BJP was
nowhere at that point being brought into
picture. T agree that it was not necessary
to bring that party into picture or for
that purpose any party into picture if the
Government felt confident about resolving
the dispute by itself. T thing the Govern-
ment should have clearly stated what is
negotiable and what is not negotiable.
They should have clearly stated What is
negotiable. Having  opened the doors,
may the flood-gates of discussion, they are
now finding themselves in deep water and
they want to catch hold of any straw to
cross the turbulent waters but such
tactics will not take them far.
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Then Mr. Derendra Singh's agreement
was also ovgr—than Till 1977 where
is BIP raising thls question in Assam or
outside? Can anyone exactly give me the
date? 1 would like the hon, Home Minis-
ter to pleuse tell me which is the date on
which BJ¥ passed a Resolution with regard
to foreigrers in Assam? However, I
must also submit very plainly that BIJP
also must come out with open appeal to
AASU and Gansangram Parishad telling
them that let us not take the country be-
yond the point at which it already stands
to-day. The tragedy is far too deep to
comprehend. 1tf should be settled one
way or the other. There should be no
extreme position in this. We have 10
find a solution and the solution can oaly
‘be found in terms of the Indian Constitu-
uon Assamese Immigration Act and Citi-
zenshlp Act of the Government of India
passed by this august House and relevant
international  agreements. But the point
is that though the situation is boiling and
burning yet there is consensus from Shri
Atal Bibari Vajpayee to hon. Member
from Ghaznpur on major issues of imme-
diate concern, That people are in the
camps; take them back. Send them back
to their homes in safety; it is national

consensus. In the debate itself why uot
find areas of agreement. Give them fuil

protection is a national agreement. But
can you give protection to every house
and home? Is Mr. Sethi, the hon. Home
Minister capable of sending one armyman
along with every family? Therefore, do
not tell those people-you are 32 per cent
or 40 per cent, you are violent or you

are non-violent. Better deal with them in
a manner so that the polity will get re-
united; so that this fractured policy will
end in home-coming of brothers and sis-
ters. I for one am, and our party is
very clear on this question. There are
certain discriminating factors between us
and many other parties, Our representu-
tive, the leader of the party in Parliament,
Shri Neelalohithadasan has presented a
full case of our party before Giani Zail
Singh, the then Home Minister, when he
called a tripartite Committee. We said,
“put all these agreements Give us a
white book on what happened on Nehru-
Liaquat Pact, Nehru-Noon Pact, various
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phases of sending out infiltrators, throw-
ing out infiltrators. All gver the practice
was done and then in 1971 Indira-Muijib
Pact and then an unfortunate 1975 letter
from Home Minister written by illustrious
predecessor hon. Uma Shankar Dixit dur-
ing emergency. He wrote a blanket let-
ter. Hon, Member from Ghazipur and
others are calling the name of Shri Vuj-
payee, his party, but which was the party
in power in 1975? The hon. Prime Mi-
nister was there and that is why I wanied
her to be here. In 1975 the hon. Home
Minister Shri- Dixit during the emergency
period wrote a letter to the then Chiet
Minister Shri Sarat Sinha in Assam stat-
ing the view of the Government of India.
I am speaking to the extent possible from
memory. But T am willing to be put at
test and let the hon, Home Minister say
that T am not right. I quote: “Govern-
ment of India is deeply concerned with
the question of infiltrators in Assam.
The Government of Assam may take ex:
peditious action to throw them out of
to send them out or something like that,
They did not define the infiltrators that
they had in mind and then during that
emergency period...”

SHRI C. M. STEPHEN (Gulbarga):
1975 is after 1971 and the people. ..

SHRI H. N. BAHUGUNA: Yes, agre-
ed.

SHRI C. M. STEPHEN: Who came
after 1971....(Interruptions).

SHRI H. N. BAHUGUNA: I am nol
saying ‘no’. However in the wake of ths
blind direction, unfortunately people were
thrown out who had come in 1965 also.
Unfortunately, people were thrown put in
the process. May be the Ministry there,
the Government there was not as good
or as efficient as hon, Stephen who has
since become the spokesman of the Party
reliquishing his Ministerial responsibility.
Certainly, they mlght have been poor per-
formers. But what happens when these
people were sent out? The wounds were
opened in the Process, culminating in the
present turmoil. That is my charge
against the Government, You opened the
flood-gate of this mischief. In 1975 again
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the situation was that the State Govern-
ment of Assam threw out people who
l:la(_l come in 1960, 1965, 1966, 1667 and
so on and so forth. Then, Sir, the trou.
ble is when gne charge others one shouid
look at oneself. In this very ‘august
House why did the ex-Home Minister,
very eminent Home Minister we had in
India—one of the eminent Home Ministers
who will always be remembered, I mean
Giani Zail Singh make a statement on
the floor of the House that there would
be no elections in Assam till the 1979
electoral rolls were revised? Was he in
league with BJP? The hon. Member from
Ghazipur would like to throw light on
that. If that is so, it is a tragedy for
the other side, for the Treasury Ben-
ches.

Let the Prime Minister deny that I
as the Secretary-General had written a
letter saving, “Don’t deal with Assam the
way you are dealing”. I told her, “Don’t
negotiate on questions which are not
negotiable™. T  think 1971 cut-off date
should have been made clear. The date
is not negotiable. You encouraged them.
When 1 say, you, I am sorry, I mean,
the Government encouraged them, and
brought all types of extraneous considera-
tions. They were in the saddle in 1980.
They do not know which is the day and
time when things darned upon them.
There is no time left for them now.
There was President’s rule in 1980, 81
ang 82 and you were in power for 10
years in the past. Where were you han-
kering?  Where were you keeping the
matter? Why were you keeping the pot
boiling? Who  is respomsible for this
situation? No one except this Government
—the Government that does not work.
And the Government if it works works
in the same old, colonial way, [ will
not name the country but one of the
neighbours was famous as theére was &
saying thay in that country fire brigade
will reach the fire victim two years after
the fire had been extinguished.

The hon. Prime Minister is very very
concerned with the fate of minorities.
But she pgoes to Moradabad three years
after the ipeldent. Now, to find what?

'MARCH 14, 1983

Assam (Dis.) 508

She has gone, she is a brave person—that
is my charge against her, What happen-
ed to her brave will? She jumped into
Madras way-back in 1966 or 1965. But
what happened to her? Why did she not
go round Assam except till such time
when the elections came? Then also, she
said, I did not go to certain areas
because there would be provocations and
more blood-shed. Is she an agent provo-
cateur for all these things? Is she treated
as such? Ig she not looked upon as the
leader of the whole nation? The Prime
Minister is the leader of the nation and
must act as such. A Courageous person
would have gone to the people in Assam
and mobilised public opinion. My charge
is that this Government has failed to est-
ablish rapport with the people of Assam.
And, therefore, T charge them for derelic-
tion of their duty.

The point is; what; is the justification
for the non-revision of 1979 voters’ list?
If you could hold elections at a point of
the bayonet, could you not do something
about it? Who put the doubt in the minds
of people and who made that doubt va-
lid? Your non-revision of electoral list
made it Jook to the young students that
perhaps since they have raised the demand
of foreigners the new names are not being
entered into the roll and therefore they
become more hardened in their position.
I must appeal to my friends of the Left
also, let them not see CIA everywhere.
Yes, vou do seec where it exists. But
dont try to find out something every-
where. Assam situation is our baby. How
much money have you spent there? T
have had a talk with AASU boys. They
told me a simple thing and I was flabber-
gasted. T could not reply. They askad
me, “Mr. Brhuguna, since Independence,
how many bridges have been built over
the Ganges”? 1 could not count; jt I8
numberless. Now, I find the number is
more than 18. They said, for getting a
Brahmaputra bridge, Assam has to go to
the Centre for so many times over a
a State Bunch more than once before
they have gne poor Gauhati bridge which
connects India with Gauhati town.

They asked me, “We produce tea here,
Why do you take tea to Calcutta port and
auction it? Why don't you auction it
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at Gauhati?” The question is very sim-
ple yet relevant.

l’ ml

There cannot be colonial relationsaip
between two States or one with the rest
of the country. They produce tea there.
Why not auction it at Gauhati? Why
take it to Calcutta and auction it thera?

There are many many tnings to speak
about. If 1 had the time, I could do
it. If my approach had been accepted
by the Prime Minister, things would not
have come to guch a pass.

What about their economic develop-
ment? The silk worm is non-existent in
Assam; it has died out. What have we
done in the last 35 vyears to help their
home industry, the silk industry, Gand-
hiji had said, “I have fallen in love with
every weaver of Assam.” Their economy
is absolutely shattered. Unemployment i3
at its peak. The Governmeni does not
do- anything about it While Mr. Sanjay
Gandhi was alive—it was by his persua-
sion—what maximum they did was to set
if a State Minister’'s Committee for the
North-East  region. The whole of the
North-East region requires a Committee
directly under the Prime Minister. 1
warn the Government through, you, Sir,
and T want to go on record to say that
the North East region is on fire and we
have very little time, Let us ‘act before it is
too late.

In Manipur, the Army holds it for
you; in Nagaland, the Army holds it for
you; in Mizoram, the Army holds it for
vou. And in Assam you want the Army
to be there. You have already abdicated
the civilian responsibility. It does no cre-
dit for any Government which calls its:If
a democratic or civilised Government.
Therefore, in sum and substance, I would
like the Prime Minister to take some posi-
tive initiatives. Desperate disease requires
desperate remedy. Certainly, we have
opposed the election on the ground, that
non-inclusion of people in the votems' list
makes. it absolutely impossible to hold the
clection. Eeveybody was not given the
same protection. It is a hard fact of
life. Bvery party was not given an equal
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opportunity. So what is the fun in ~on-
testing and there by create temsion oaly;

Then, some hon. Members hesitated in.
reminding this Governmen; that when tne
Garhwal election came, there was a gene-
ral jail wardens strike in U.P. and the
election was gstayed on the ground that
jail wardens were on strike. The whole,.
lot of Government servants are against
you; the whole lot of people are against
you; the scientists are against you; the
elite are against you; the educated are
against you; the tribals are against you..
Who are with vou except those who hav2
been clected there? Such is the situation.
If it is a happy situation, you be hap-
pv with it. I appeal to Government td
understand the reality, The reality of the
situation requires a very bold stateman-~
ship; it requires a combination of the
strength of a Sardar Patel, the imagina.
tion of a Pandit Nehru and the dash of
a Subhash Chandra Bose to repair the
situation. The  situation is still within
control. Bug I am afraid, if things are
allowed to slide away, if things are taken
in a light-hearted manner only to put the
blame somewhere it will degenerate into
a dangeroug situation.

I am afraid the elections will have to be
held there again; the negotiations will have
to be well-organised. If there is even one
death, we will hold this Government res-
ponsible for it. We will charge this Ge-
vernment and demand its resignation. If
it is a death due to diseage; if it i8
a death due to non-availability of food in
the camps: if it is a death due to non-
availability of medicines and, if the refu-
gees are thrust on West Bengal, if they
are thrust on Arunachal Pradesh, and if
this Government cannot manage, I will
ask this Government, either <overn or
get out.

SHRI TARUN GOGOI (Jorhat):
Mr. Deputy-Speaker, Sir, T speak with a
heavy heart. Whay has happened in
Assam recently is unparalled in the his-
tory of India. The people of Assam have
been undergoing great pain, all types of
stresses and strains. A large-scale vio-
lence has taken place as a resuit of
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which hundreds of people were Kkilled,
including women and children. Thou-
pands of people have been uprc'mod
There has been large-scale arson in
which village after village have been gut-
ted throwing lakhs of people homeless.
All this deserves nothing but the strongest
condemnation.

What is heartening to note is that
though the situation is not yet normal, it
is slowly and gradually improving.

19.05 hrs,

[SHRI CHINTAMANI PANIGRAHI in  the
Chair].

The law and order situation is
much better than what it was a few days
back. The newly elected Government
also, with the cooperation of the Central
‘Government has been taking effective
steps and has been able to contain violent
activities 10 a great extent and, as a re-
sult, there is a decline in the number of
violent incidents for the last few days. It
is not only my view. It has been express-
<d by cven Assam Tribune, Newspaper's
editor also admits that the Government
of Assam has been able to contain vio-
lence and that the number of violent in-
cidents is on the decline. Many Members
and I also visited different places where
violent incidemts took place and also the
places where the refugees have taken
shelter. It is really very tragic to see the
sufferings and the mental agonies of those
lakhs of refugees who have lost =zvery-
thing, their own kith and kin_ their
properties, their homes and all. What is
more tragic is to see a small group of
boys between the ages of 5 and 10 who
lost everything, ‘They are very unfortu-
nate. They not only lost their parents,
they lost their own sisters and brothers
and all relatives and today there is mo-
body to take care of them. In such a situ-
ation, what is the primary duty of all of
us? The primary duty of all of ws, irres-
pective of party or group considerations,
is to provide immediate relief to the
people who are the victims, to see that
they do not suffer to see that they do
pot starve, to see that they get proper
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food, and to see that they get proper

I “facilities also. The Government
and the other social orsamsatmns ‘have
started relief measures in the right earn-
est. The victims include Assamese, Ben-.
galees, Mujlims and all classes. It is real-
ly a surprise that all sections of people
have been affected. There have been
group clashes here and there, They may
be local clashes and these have been ex-
ploited ‘by certain people and by certain
groups. The atmosphere in Assam is com-
pletely vitiated and is surcharged with
great emotion genmerated by bitterness in
different sections of people. There are
clashes between Bengalees, Muslims, tris
bals and Assamese.

Some people are accusing us that the
clashes and arson in Assam took place
just because of holding the elections. I
do not agree with this view.

There are many instances where the
people have not voted and even lhey were
assaulted. These clashes took place main-
ly because of the atmosphere of violence
and bitterness which has been generated
and created by different sections of people
belonging to different communalist groups
and chauvinistic forces., These are respon-
sible for what is happening in Assam.

My next question is whether we should
prefer President’s rule or we should go
in for election. The people who are accus-
ing us of holding elections are the same
people who plead restraint on our part.
The constitutional provisions empowered
the Government to extend the President’s
rule for three years. The same Tanata
Government who amemded the constitu-
tional provision in Article 356 have put
all sorts of restrictions and thereby the
Government was not in a position to =x-
tend president's rule amd the same people
are accusing us also.

They have also referred to the low
perocnla\ge of voting. Out of the ten dis-
tricts in Assam, excepting in three dis-
tricts, in seven districts you . will find
that thc voting has . been appnclgﬂy
high.
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Some say that hill areas people are not
Assamese. They are the original Assa-
mese. My brother is sitting here, They
are the original Assamese. Some people
think that tribals are mot the original
Assamese. You can go to tribal areas and
you will find that a high percentage of
population are Assamese.

I do not like to take much time. 1
visited the constituencies where high per-
centage of voting took place. The voting
went up to 59-60 per cent. In some pla-
<es, the voting has been average.

Some say that the election has not
‘been fair. Had it not been fair and had
there been a rig, then the highest percent-
age of _polling would have been shown in
all the constituencies without exception.
Then in certain constituencies the poll-
ing was 15 per cent and in Some others
there was 16 per cemt, like that, The
Government was fair, the election machi-
nery was fair and that is the reason why
there is this difference in percentage of
polling. ‘If you feel that the people are
not for elections, then why should there
be so much of intimidation and why the
national leaders have to go to Assam
many times and make many speeches? I
blame them also—the leaders who went
1o my areas. They asked the people of
Assam to stall the election at any cost. I
do not mind if people do not vote for us.
Every people have a right to vote and
not to vote and every man has a right to
go and appeal. 1 did not find any of these
leaders who went there to ask the people
10 boycot the poll by asking the people
to remain peaceful and mon-voilent, They
asked the people to stall the election by
any means—whether violent or in any
other manner and even by intimidation
also.

Then, Sir, in Assam_ of course, there
is a genuine case. I do not thimk there
can_be any denying the fact because
otherwise the movement cannot be sus-
tained. T do admit that there are appre-
hensions among the Assamese people that
they will be overwhelmed. That is there.
At the same time, we must also see 1O
the interests of the other people who have
been there for many years. So there is a
feeling of insecurity amomg both the sec-
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tions—among the Assamese also that
their rights will be lost and they will be
overwhelmed. At the same time there is a
feeling in the other people who feel that
they have been there for so many years
and now they have to leave this place.
That feeling of insecurity I have found in
all sections of the people. That has to
be removed because we have live as one
State, we have to live as a composite
State and we have to live as a part of
the Indian Union. That is possible only
if all of us devote our time and ¢nergy
in curbing the present emotion and cool-
ing down the anger and creating an at-
mosphere of goodwill where confidence
and trust caim be restored among dife=
rent sections of the people.

Then somebody was blaming the As-
sam Police, the CRP and the Assam admi-
nistration also. There are black sheep im
Assam administration. There are black
sheep in Assam Police also. But I found
many Assam Police personne]l and many
Assam officers who are neutral and who
are discharging  their duties faithfully
and they are found to be very dutiful.

At the same time we must go in for
a massive economic development. There
is frustration among the people of Assam,
especially among the young = men of
Assam. For many years there has not
been much economic development. I
have found in my own constituency there
are so many colleges. They turn out
graduates in hundreds. What will they
do—except to look to the Government
for jobs? [Economic development and
much industrial development has mnot
taken place there. We must have a mas-
sive economic development because we
have to win them over. We have to win
over the sections who have gome wrong.
There are many people who have gone
wrong. So many rumours have been ao0ing
on. So we have to win them over. We have
to win them over also by taking certain
concrete steps—by madkive economic de-
velopment and other measures. We have
to convince them that ‘we are Sincere 10
your cause’, so that the whole problem
can be solved. And I have no doubt that
the Government is very sincere. The
State Government is sincere; the Central
Government is sincere. The Govern-
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ment is sincere. The Government is try-
ing their level best to find out an
amicable settlement and 1 request all Par-
ties to extend their helping and so that

we can negotiate and arrive at an amic-
able pettlement.

SHRI INDRAJIT GUPTA (Basirhat):
1 can assure my friend. Mr. Bahuguna
that T will not mention CIA even once.
That much profoundity I am also cap-
able of....

SHRI H. N. BAHUGUNA;
good. 1 have trust in you.

That is

~ SHRI INDRAIJIT GUPTA: Now, Sir,
in the few minutes’ time which has been
given to me, T want to make a few points.
I have on earlier ocasions also empha-
sised—I fully agree with Mr. Bahuguna
and other speakers also—on the question
of economic development of not only
Assam but also the whole of the North
Eastern Hill region. But, I must say one
thing. Please do not misunderstand me.

Duting the last two yeass there were
occasions when these AASU  boys had
come here for the formal talks when
they had also met some of us in groups.
They also met me two or three times.
Every time T have told them: ‘why are
you not giving more prominence to the
question of economic  backwardness of
Assam and the neglect that is there by
the entral Government? Your demand is
for cconomic development. If you raise
this demand and make it as ome of your
slogans, at least, 1 cam Speak for my
party that we will support you fully on
this point.’ But, they never showed any
intereit. 1 am sorry to say this.

(Interruptions)

SHRTI H. N. BAHUGUNA rose.

SHRI INDRAJIT GUPTA: 1 never
interrupted you Mr. Bahuguna. Since
you have made so much of this point-—
I am one with you there—I think, you
should, a Leftist as T.am_realise that the
question of economic development is a
basic question,
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1 asked them: “Why don’t you raise it;:
why don't you make something out of
this? We will support you.” They were
only interested in driving the foreigners
out. They have no other demand. It is
also a moot question to which I mever
have been able to find a reply. Perhaps
somebody may educate me on why these
unemployed Assamese young boys are
not coming out in comsiderable numbers
looking for jobs in other States—I can-
not understand this, What is the picture
of India today? Young men from Bengal,
from Kemala, from Andhra and from
Mr. Bahugunals own State, from Bihar—
the people who have got no jobs—are
found roamimg about all over the coun-
try, and trying to get jobs somehow or
other, here or there. You will never find
Assamgese people. 1 do not know why? T
have not been able to get a satisfactory
answer to this question,

Anyway, that is not the point at the
moment. Now, Sir, T want to know why
this thesis has been sought to be made
since the last debate that the electiong im
this situation must inevitably lead 10
violence. 1 do not share this view. T want
to ask: now the elections have been
finished or completed over three weeks
ago. Why every day these incidents are
taking place. Where is the election now?
Why every day people are being Kkilled?
Why they have been evicted and why they
have been driven out from their homes?
Why arsons are taking place? Who s
doing it? Against whom is it being done?
It is very easy to go on saying that
everything is because of election. Elec-
tion was over a long time ago. You say
that now these things are being done in
order to pressurise and bring about a
situation whereby this ministry which has
been formed cannot function; it is para-
lysed and is forced to go. Say it. Go one
step further than that, Say that the Presi-
dent’s Rule should come back. On this
1 have not been  able to agree with
others. T say why dont you spell it out?
1 am sorry to say why is the President’s
rule to come back? You should mot be--
come a very ardent advocate of Presi-
dent’s Rule.
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We preferred elections even with all
thete difficulties, Mayle We matle a mis-
take; maybe, history will decide it. What
is the alternative for President’s Rule?
Are you prepared to assist Mrs. Gandhi
to foist another President's Rule in
Assam? This is again an undemocratic
thing. Now you want that to come
again. Is that your candid opinion that
this Mimistry will not be able to func-
tion? Constitutionally and legally it is
valid. Why are the people not able to
vote? In the Assembly elections, lakhs
of people were not able to oast their
votes in Bihar and U.P. Is it not a fact
that in the rural areas of Bihar, lakhs of
people landless Harijans, and so on
have never gseen thy polling »ooths—
were never permitted to cast their votes?
Because of that do we say that Bihar
Assembly becomes invalid and  illegal?
(Interruptions) You mean to say that
Bihar is a model of democracy? If booth
capturing is also permitted, will it be-
come valid? Anyway, Sir, my time
should not be taken away. I am not
challenging the validity of the elections.
The U.S. President was also elected last
time on 30 to 40 per cent of votes. The
rest of the American citizens never
bothered to vote, for whatever reasons
there may be, Therefore, nobody calls
it un-constitutional. But the fact of the
ma‘ter is—and I am prepared to admit
this—that the whole circumstances in
which elections took place ulfimately]
will jmake it practically impossible for
this Government to function. There
factors contributed to it. First, there was
the anti-poll campaign which was a
violent campaign threatening people with
dire consequences if they go out to vote.
Some jokes are made here as to how
many votes were polled by Left parties.
Our comrade Gogoi had on in three
consecutive  elections but do you know
how many votes did he poll this time?
He polled only 250 votes. Do you think
suddenly he ‘become unpopular? 1 know
what had happened in Sibsagar. YWhere-
ever people went out for voting they
were surrounded by three hundred to
four hundred people with guns and....

SHRI ATAL BIHARI VAJPAYEE:
What was the CRP doing?

SHRI INDRAJIT GUPTA: CRP can-
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not be present everywhere. The second
thing was communal rioting which we
have not bargained for. All these com-
munities who had 'long-standing grie-
vances and grudgus against each other—
some conected with encouachment on
land and some connecte with other
question—found this to be a good op-
portunity to pay off old scores and they
have been doing it.

Thirdly, I must say that there has been
rigging. T have no time, otherwise I can
give you so many examples, There were
polling booths in which the candidate
himself went to cast vofe but he did not
find the ballot box there or the polling
staff did not reach that booth, yet sub-
sequently from the same booth the re-
sult was announced in favour of the
Congress party. I don't say it was done
on a huge scale.

Sir, T know of one person but I can-
not name him. He is a Government
servant. He was sent for polling duty
from here. He was in some booth.
When he came back he told me that in
that booth there was not a single police-
man on duty. There were two young
boys with lathis in their hands and words
‘Home Guard’ written on their shoulders.
He asked them, ‘when were they tecruit-
ed?” They told him that they had been
recruited only ten days ago. Now, out-
side the booth at some distance theére
was a group of sixty to seventy AASU
boks sitting and nobody came to vote.
At one stage they even entered thé booth
and caught hold of him by the meck and
told him if he allowed anybody to vote,
dire consequences will follow. In spite
of that where polling stations were going
empty some rigging has been done. Any-
way, rigging is something which we are
accustomed to. But fhe net result is that.
What are we going to do now? 1T agree
with Mr. Bahuguria on this and the first
thing I said last time was that on solu-
tion of anything can be found until peace
is restored. So, the first thing is that
evetbody must put their heads together
to restore peace 4nd nhormalcy and confi-
dence in the people. T do not know
whether it is too tall an order but let us
make an effort, otherwise there is no use
of passing that resolution, Let us make a
seriotis effort. Everybody concerned, whe-
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tber Mr. Vajpayee, Government or myself
or anybody else, let us make a serious
effort ' to restore peace. That day I had
posed a question and I had just left it at
that. The question on the anvil of his-
tory is whether Assam can continue as a
composite State or not. We want it to
continue, We do not want to demonstrate
to the country that it is not possible for
people of different religions and ethnic
groups to live together in one State. Once
you concede that it is not possible for
them to live together the general reaction
will not stop at Assam. It will spread
very fast. If conditions are not created
for Bengali refugees who are pouring into
North Bengal to go back in peaceful con-
dition, there are enough trouble makers in
West Bengal also to start something there.
They are saying that if Bengalis are driven
out and not allowed to remain in Assam
there are plenty of non-Bengalis working
peacefully in West Bengal, why should we
allow them to remain here. (Interruptions)
You cannot isolate these things.

That will have a chain reaction.

Mr. Bahuguna was perhaps asking how
many times we have truncated the old
State of Assam. It is a fact. But those
people who have gone into separate States
whether it is Meghalaya or Arunachal or
whatever it is are tribal people, who cer-
tainly were not willing to remain in the
same State, in one State, with all ihese
people. But, is this process to be continu-
ed further? Then we can say that take
these seven districts of the valley and give
it to the Assamese and cut off the other
parts, let them have their own State in
the Brahmaputra valley. But then it will
be a confession of an abject failure before
the country, What will happen in Punjab
I don't know; what will happen in other
States I don’t know, We are facing a
grave threat to the whole national unity
and national integrity of this country.
This must be understood; and to that ex-
tent. T agree with Mr. Bahuguna that
Government should show much more

political sagacity and statesmanship; and

not rely on bureaucracy and army and
guns.

Therefore, Sir, all I have to say is
that conditions should be created in which
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thﬂd*ﬂo;uewnnhwasbrokenoﬁm
be resumed. Let us make an attempt,
though I am not very optimistic. 1 was for
2-1/2 years in that meeting. It is all very
well to say that solution must be found
within the boundaries of the Constitution
and the Acts and all that. That is exact-
ly what was agreed to in the Conference
unanimously. That is the preamble, the
only thing which was agreed to. And then
when one by one we started coming to
specific points, then representatives of
AASU and so on were not willing to abide
by any provisions of the Acts. What do
you do then? I agree with you that Gov-
ernment has gone on giving them a long
rope, trying to appease them. I said it
that day. It was clear about a year ago
that they will not agree to anything. Not
only that, You elevate them to the status
of being the sole spokesman, the mono-
poly spokesman, of everybody who lives
in Assam; nobody else. Why should vou
allow them that status? Next time if con-
ditions are created for talks again, are you
going to talk only with these people? Cer-
tainly talk with them; I have no objec-
tion; you mwst talk to them; but what
about the representatives of other groups,
other sections, other minorities? What
about the 1'lains Tribal Council which
had set up 2 Lok Sabha Members and 20
Assembly Members and were not allo-
wed to parlicipate in the election and
then that led to the first massive clash
there? Have they no right? They repre-
sent 2 million tribal people. You never
called them to the negotiating table.
Why? Because AASU and company were
asserting that if you call them, then,
immediately they are going to walk out
of the room. Then immediately the Gov-
ernment succumbed. I know what Mr.
Sethi will say, that we did talk to them
separately. T know. But those talks were
carried on in a completely secretive and
clandestine way in private. Nobody was
allowéd to know outside that other peo-
ple are also being consulted; lest these
people get annoved. This is mot the way
to- deal with them. You want to reserve
the unit of Assam which means all those
who are living in Assam. Now, you are
talking about immigrants, Muslims, every-
body is described as a  foreigner,—people
who have come 30 years ago or 40 years
ago. People had said that if solution of
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the problem between 1961 to 1971 is not
found (o our satisfaction, = then, we will
re-open ths whole question of 1951 to
1961. Does that give the people the right
to go about glaughtering and massacring
anybody? Suppose you think now that a
Bengali immigrant, a Muslim, who come
to Assam some 40 years ago, should be
considered a foreigner. Well, decide; let
us have a definition. Let us have a pro-
cedure. That must be done. But suppose
vou think he is a foreigner, does it justi-
fy you to go and kill him? What g this I
cannot understand. You see this horrible
picture of these rowg and rows of child-
ren: they have been disenfranchised for
good before they could reach adulthood,
manhood. You will be spared the rouble
of deporting them or setting their names
off from the voters’ list; you have manag-
ed to slaughter  them  whoicsale.
Is this the way we are going to behave?
Should there not be condemnation cf these
things? What about the parties which re-
fused (o condemn these things openly? 1f
anybody is reluctant to condemn this
kind of inhuman and bestial thing, then
that party is only to blame for being sus-
pect. So, Sir, I do not want to take up
more time. Mr, Vajpayee said that in
1979 it was foiind that the voters' |Jist
was revised. Compared with 1977-78, it
was inflated ind many more names came;
and how did they come? But whose Gov-
ernment was there in 1979? Out report
is that Mr. Golap Barbora had ordered
the famous notorious ex. D.I.G.—a thai
time he was D.I.G. of Police—to find out
foreigners from that voters’ list and that
gentleman, i11  record time, found out
40,000 peaople as foreigners in one Con-
stituency. Th:n names were all cut out
and many - representgtives of minority
groups used to come to us saying that
this 1979 list is a list in which we find
that all our niames have been deleted ruth-
lessly. You find out which names have
been added. Some names must have been
added and some types of names have been
cut out, It is a fact because the administra-
tion is wholesale involved in this matter.
What is to be done?

Now, Mr. Sethi when you speak, please
tell us what you are intending to do
now. I don, want to repeat all that, that
security must be given, security must be

continued foi some more time, at least the
affeced peopie are rehabiliatated, the ques-

_tion of reliet measures must be taken on

a war footing and all that. Sir, I have
got a telegram and I will read out the
contents.

“NELLI VICTIMS—Mainly frem
minority community inhumanly treated
and discriminated against at Gauhati
Medical college. Medicine, food and
nursing not provided since admission.
Nurses and visitors from minority com-
munity are intimidated by Junior Doc-
tors. Solicit your immediate interven-
tion to save precious lives, PRESI-
DENT, ASSAM MUSLIM . SAMAJ,
PHOOKAN" ROAD, GAUHATL”
[*give it to the Minster and let him in-

vestigate.

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): This telegrame was
received by us. Thereafter, we spoke (o
the Chief Secretary and the Chief Minis-
ter. They have called the Suprintendent
of Medical College and he assured them:
that this would not happen and he would
see that medical relief is provided to the
patients,

SHRI INDRAJIT GUPTA: In fact, 1f
such things can happen inside Gauha.?z
Medical College, you can imagine what is
happening outside the College?. All these
things will have to be looked into and
properly done.

SHRI JAMILUR RAHMAN (Kishan-
ganj): T drew the attention of the Gov-
ernment to this particular matter under
Rule 377. T would like to know what steps
have been taken because there are definite
charges against the doctors of the Medical
College. They did not provide medicine
to the Muslim patients in  the Medical
College.

MR. CHATIRMAN: How can you force
him now to take action-

SHRI JAMILUR RAHMAN: I cannot
force him. But I support the arguments
made by him, This is a fact.

19.31 hrs.

[MR, DEPUTY-SPEAKER in the Chairl

SHRI INDRAJIT GUPTA: Apart from
this, we know that it will take a little more
time for things to settle down and peace
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is restored. What is the Government think-
m;mthebmdhnesatleastofasnlu-
uop for the future which we should all
altempt to bring about? You must tell
us something about this. It is net a ques-
tion of law and order and relief measures.
But what will happen tomorrow? The
whole country is bothered about it, It
is not only the question of Assam at all.
You kindly tell us,

SHRI M. RAM GOPAL REDDY: You
will have further discussion.

SHRI INDRAJIT GUPTA: We will
have another debate. Don't worry. We will
have two or thre more debates. Every 15
days you want to have "a  debate. All
(ight, come on. Let us gradually advance
towards that, Mr. Sethi, please take the
House into confidence and tell us on what
lines the Government is thinking about
the future and how to create conditions
for resuming discourse and not deciding
things by force of arms and violence by
killing people and burning each other’s
houses.

MR. DEPUTY-SPEAKER: Hon'ble
Members had earlier suggested that after
Mr. Indrajit Gupta’s speech is over, the
Home Minister will reply to the debate,
Therefore, T call upon the hon. Minister,
Mr. P. C. Sethi, to reply.

(Interruptions)

SHRI DHARAM BIR SINHA (Barh):
Mr. Deputy-Speaker, Sir, we have not
been given the opportunity to speak. Our
party has not been given the opportunity.
It is imposible. (Inferruptions)

MR. DEPUTY-SPEAKER: On both
sides many hon. Members who have given
their names have not spoken. I know that.
But T have already announced that at
7.30 P.M. the hon. Minister would reply

to the debate.

SHRI PIUS TURKEY (Alipurduar):
What about me? T want to speak; the peo-
ple of my constituency have been made
to suffer a lot.. .(Interruptions). How

can you deny a group to Participate? You
cannot do that. '

MR. DEPUTY-SPEAKER: It is for me
to permit or not to permit, you cannot mn-

sist. . ..
PROF. MADHU DANDAVATE There
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are two or thrwpanmleft I would re-
quest you to kindly accommodate them.
I.hope, the Minister would have no objec-
tion. .. (Interruptions).

SHRI INDRAJIT GUPTA: It is not
fair of yop to suggest that. What I had
said was that Members should be given
ten minutes each and when you said that
there are still six more Members left, I
calculated that it would roughly take one
hour, because six Members were still
there. But now that two or three more
Members are left, kindly allow them to
speak; they represent certain patries,

MR. DEPUTY-SPEAKER: 1 will allow
them to speak, if they do not take more
than five minutes each. Do you agree?

SHRI BUTA SINGH: As suggested by
Prof, Madhu Dandavate, if the party to
which Shri Dharam Bir Sinha belongs
has not spoken, we have no objection if
you permit him to speak. Members from
this side may please withraw. Let himy
speak for 5-6 minutes.

SHRI CHANDRAIJIT YADAV (Azam-
garh): I also want to speak for a few
minutes.

MR. DEPUTY-SPEAKER: I will allow
from the opposition Shri Dharam Bir
Sinha and Shri Chandrajit Yadav to speak.

SHRI PIUS TURKEY: What about me?

.. (Interruptions).

MR. DEPUTY-SPEAKER: We have
already decided, you cannot insist like
that. You must obey the chair.

SHRI SAMAR MUKHERIJEE (How-
rah): Sir, he belongs to a party which has
not participated in this debate. Kindly
allow him. (Interruptions).

SHRI HARIKESH BAHADUR: How
can you deprive a political party to partici-
pate on such a debate?

SHRI A. K. ROY (Dhanbad): Kindly
allow at least one Member who represents
the tea gardem area and whose constitu-
tency is affected Kindly allow Shri Pius
Turkey.

MR. DEPUTY-SPEAKER: All right; 1
will consider that., Now, Shri Dharam Bit
Sinha.

SHRI DHARAM BIR SINHA (Barh):
Mr. Deputy-Speaker, Sir, I thank you for
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giving me this opportunity to participate in
this debate,

At 'the outset, T would like to mention
dhat T have mixed feelings about this dis-
icussion itself. Not only the discussions
itoday, but of all the discussions that have
{aken place in this House on Assam. 1
speak with great sorrow and anguish in
:my heart. When compassion is needed in
Assam today, when this House should
have extended its compassion to the peo-
‘ple of Assam, we have failed to do so and
we have unfortunately fallen into the trap
-of party polemics and have proceeded on
‘party lines.

I do not wish to go into the manner in
which the elections have been held in
Assam. It is well known that my party
decided to contest the elections; it took a
willing and conscious decision to do that.
But, today I do not wish to go into the
manner of the conduct of elections. Nor
do I want to go into the nature and qua-
lity of negotiations that preceded the

"elections. All that I want to .say is that
today what is needed in Assam is com-
passion. Let us forget the din of shouting
here from this side or from the other side.
Mr. Home Minister, the burden on our
hearts is heavy. Let us once try to make
Parliament a mediating institution, not an
arena of controversy or of partisanship. I
would request the Hon. Members from
this side and from the side opposite and
to you Mr. Deputy-Speaker, Sir, that we
must provide for and enable passions to
ebb. The passions must be soothed and
stability must be restored. Shri Indrajit
Gupta has rightly said that the first thing
that is required in Assam is the restoration
of peace. Secondly, what we need is some
semblence of administration. Today the
Hon. Home Minister intervened when Shri
Indrajit Gupta was reading the telegram
and he was good cnough to assure the
House that he had spoken to the Chief
Secretary and the Chief Secretary has
spoken to the Super.intendem of the hos-
pital and the Superintendent of the hos-
pital has assured him that these things will
not recur. But, Sir, no reference made to
the Chief Secretary or to the hospital
superintendent is going to work as no
one's writ runs in Assam. And this you
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can do only by winning back the confi-
dence of the people, of everyone who
lives in Assam, :

Sir, T do not want to comment on the
issue of foreigners today. I do not want,
today, to go even into the problem of
migration—migration of over 5 years, of
60 years or of one hundred years on the
one hand and of twenty years or migration
taking place even after 1971. But, Sir,
there is a fact and I can remind it to Shri
Bahuguna that in 1960s, it was the
then Congress Government which had sent
back more than three lakhs of people fromy
Assam to the then East Pakistan. But
today I don’t want to go into details of all
these things. I have only one matter to
mention about and that both the cultural
and the political identity of Assam will
have to be maintained and one cannot be
without the other.

Mr. Home Minister, there are times
when men control events and there are
times when events control men. Please for
God's sake, do not let events control this
Parliament or this nation.

ot o o FXRY : (&) : fecy
wfF |EE, TEN T AWAT qgT
T 21w few wroi & wew
wa @ & qg A A% am W@ gd
g, 4g aga @t & oar 1 F anvdy
@ A WET A A U AT
gfaadt amal #r == F@T H@Ar
g ! |

TEH H HREAGT AT AN ATAA-
WS FT [T 2| AT AT
dF feadr ov adradr arfaar 2,
918 99 99 F 9T g 3T TW 94
#Y urfegr g S7 & & qwar =Ear
F——wan & A-mEes F W 45 @@
qAT OE, ST WETEE WET § 9K
fagre, weawgw sav SdaT § A7 F
s 59 F oafaarr agf foar swar
&, w1 fedy oY 9@t 7 T garw
g 7 wT o T@ omEIA A
WeTeT FEEE WX WegeE g
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SHRI CHANDRAIJIT YADAV: Mr.
Deputy-Speaker, 1 think the situation in
Assam is a matter of serious national con-
cern and we all know. . ... (Interruptions)

UF utAT e : e § oaifam,
W9 @ aga weet ferdt A A §

MR. DEPUTY-SPEAKER: Why not in
Assamese?

SHRI CHANDRAIJIT YADAV: Thou-
sands if innocent people have lost their
lives and more than two lakh people are
refugees in their homeland, in their own
State. I do not remember any event like
this, after partition where such a large
number of people have been rendered re-
fugees in their own homeland. There is
no normalcy even today in Assam. In spite
of the fact that the election has taken
place, there is no normalcy there. These
care certain facts which we must take
into consideration when we are discussing
this matter.

Today the bane of the discussion in this
House is not whether the election was free
and fair. Whethre it was a free and fair
clection or not is not the question. The
most important concern of this House
today should be that in one important part
of our own country the situation is not
normal. 1 will not call it a civil war, but
it is very very near to civil war where
thousands of people are being killed,
women and children, and innocent people
of one section by another section of the
people. This is the situation and today a
climate of hatred, a climate of lack of
faith has been created in that part of the
country and that should be the main con-
cern of this House.

Sir, T think that the last meceting before
we went for this election in Assam was
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called by the Prime Minister. She called
the Opposition leaders. That was the last
meeting on the Assam issue and I remem-
ber that in that meeting Shri Atal Bihari
Vajpayee and Shri Ravindra Varma were
very emphatically opposed to holding the
election. They did say that the situation
was not normal. But I put one question
to Shri Vajpayeeji in that meeting, when
he was pleading that we may amend the
Constitution and postpone the election by
one more year. I asked, “What 1is the
guarantee? Is there any assurance that
‘within one year there will be a normal
situation and the election will be held?
What is the guarantee?” Because, for the
last three years since the last Parliament
election was held. Some people were not
allowing the Government to hold the
election, which is a most important Funda-
mental Right of the citizens of this coun-
try. The Government may be charged, for
many other things. But nobody should
charge the Government on this, that any
other more democratic method could be
found. The Government did not only nego-
tiate with the agitators, but at the sugges-
tion of the Opposition leaders the Gove-
rnment involved all the Opposition Parties,
at every stage. For the last two and a half
years, the entire Opposition Parties were
involved, the negotiations were going on,
the Government showed some leniency
and the Government cannot be charged of
anything, because the Government was
trying to find a solution| by negotiations.
The Government did not want to use force
at any stage knowing it very well that
¢lection is the most important Fundamen-
tal Right of the citizens of this country.

Now, this is a most important question.
If any group of people in any part of the
country, they say “Do it, otherwise, we
will not allow the democratic process to
take place in the country”, what else can
be done? Are we helping the demogratic
forces in this country? I was pained that
mobody from the Opposition, I mean those
who gave a call for boycotting the elec~
tion, they did not make any appeal today
in this House, they did not condemn un-
equivocally the path of violence. Is it not
our duty when thousands of people are
being killed in that part of the country?
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The Opposition leaders have failed in their
primary duty. They must have said today
that ‘we condemn the path of violence,
this is not the path that our country has
adopted, this is not the path which will
strengthen democracy in this country.’
20 hrs.

Sir, we talk in the name of democracy
and then we encourage violence. And, it
was not a boycott of the election. It was
a planned violent prevention of the elec-
tion. It was not a question of election to
be boycotted. 1 can understand the Fun~
damental Right of any persons, or of any
Party, who can say that they do pot want
to participate in the election, or that they
boycott the election, Thatis a Fundamen-
tal Right. Butis it also a fundamental
right or anybody to prevent those who
want to  exercise  their franchise,
by  violence, attackink people and
taking the people at their
mercy? In this way, are we going to
strengthen democracy in this country? Is’
it not a fact that in that part of the coun-
trys  the entire minorities, the entire
people who are supposed to be non-
Assamese but belongingto this country.
are being attacked? In the name of
non-Assamese, they attack Bengalis and
people from other parts of the
country.  They attack  minorities who
have also come from the same
country, In this way, what will
happen to this country? Ir Calcutta, from
where Mr. Indrajit Gupta comes, and in
Bombay people from different parts of
the country go and seek their livelihood,
This is the country where people are going
from one part to the other. I think, this
kind of a thing should have been condem=
ned:

In my opinion, the Government has ful-
filied its constitutional obligation. It may
be a wrong assumption. But I also support-
ed that the elections should be held. Now,
we find today that the elections were not
held in a normal situation. I have all my
doubts whether the present elected Gove-
rnment in Assam will be able to take
effective steps to run the administration.
Now that the constitutional obligation has
been fulfilled, the Prime Minister, who
had had last meeting, should take the inti-
ative again. She should call the leaders of
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[Shri Chandrajit Yadav]
the Opposition. And the first thing that
~should be done is, how to create a
situataion of normalcy, how to prevent
further violence, how to prevent further
attacks by one community on
another community and how to
take care of the refugees. The
question was raised that even if one per-
son is Killed, the Government is responsi-
ble. Now you have seen the telegram re-
ceived by Shri Indrajit Gupta. If doctors
and nurses are refusing to look after those
people who are injured, who have been
attacked, because they happen to belong
to other religions this is the most inhuman
crime which anybody has committed. Such
persons do not deserve our sympathy. 1
appeal to the Government to give serious
thought to this basic situation. It is  not
only the question of Assam or Punjab but
in the whole country, there is a situation of
resentment, dis-satisfaction growing that
20 per cent of the people, who have crea-
ted vested interesis either in the adminis-
tration or in the national capital, are enjoy-
ing the fruits of all the benefits whereas
80 per cent of the people, who belong to
the- weaker sections of the society like
minorities, Harijans, Adivasis, tribals,
backward classes, are being denied of all
those benefits. Therefore, certain  ba-
sic changes in the character of
our administration
hope that the Government  will
give serious thought to this matter, On
the whole, after 35 years we feel that we
need to give a serious second look at the
functioning of our Constitution; we need
to give a serious look for re-orientation
of our services; we need to give a serious
look for the re-orientation of our political
processes and we need to give a serious
look so that our national integration is
strengthened and that the fruits of all the
benefits reach the poor people.

With these words, I hope that the Gov-
ernment will take necessary action.

THE MINISTER OF HOME AFFAIRS
(SHRI P. C. SETHI): As many as fifteen
hon. Members from both sides have parti-
cipated in the debate. As Prof. Dandavate
has pointed out, I would not go into
greater details because most of the details
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were contained in my first statement. How~
ever, some points have to be clarified. The
first and the foremost point that I would
like to clarify is that some hon. Members.
have said that more than 10,000 people
have been Kkilled. I emphatically deny this.
figure. I have said in the statement that
about 1,500 people have died. According.
1o the State Governmen, actually 1,344
persons have died but on the basis of the
other agencies’ reports, the figure comes
to round about 1,500. It is true that abour
2,000 people are missing and the Govern-
ment is making all efforts to trace them
but is it also likely that some of thems
might have been missing because they are
Killed.

PROF. MADHU DANDAVATE:
Cemeteries should be checked.

SHRI P. C. SETHI: As far as the vio-
lence is concerned it was made out here:
that violence started after the elections
were announced. I have given in my state-
ment, which was further corroborated by
other hon. Members also—by Shri Indrajir
Gupta and Prof. Chakraborty—that since
1979 itself when this movement started,
violence was there and I have quoted
figures date-wise as well as year-wise where
violence and violent activities have taken
place. Therefore, it is not as if the elecs
tions itself trickled off the violence, vio-
lence was very much in the atmosphere.
Of course, the elections did give it an im-
petus but greater impetus was given to it
by unfortunately those persons and parties
who not only supported the boycott ot
the elections but also supported the de-
mand that they would not allow  the
elections to be held, as far as the
elections are concerned, I would not go
into the details because 1 have given all
the details as to why elections were neces-
sary. It was said here that if the Constitu-
tion was not amended, why Emergency
could not be declared for some time? With
regard to Emergency the position is that
after the 44th Amendment of 1978 which
was made in the Constitution internal
emergency can be imposed only when
there is an armed rebellion and the condi-
tions in Assam were not such where the
armed rebellion could have been declared.
Therefore, the question of imposing Emer-
gency did not arise at all,
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Sir as far as the position of the Govern-
‘ment is concerned, we have always taken
the stand that foreigners issue is there in
Assam: Nobody can deny this fact that
Foreigners issue is not there. But we can-
not say that anybody who is in the voters'
Tist since 1951 or 1961 or from any other
date should be deleted and deported. After
all, foreigners have to be detected under
a procedure of law. The Constitution is
there, the Parliament i there. Parliament
has enacted a law and therefore, the for-
eigners issue has to be settled. Shri Indra-
jit Gupta has asked me to clarify as to
what is our stand. Our fisrt stand is that
we should all unitedly work there and
restore peace, help in rehabilitation and
as soon as this is done, we are committed
to the solution of the problem of foreign
nationals and we will take up this issue
in right earnest and proceed on these lines.
Whether the talks start or whether the
talks do not start, we are committed to
this and if there are any fruitful con-
clusions, Government will have to take its
own decisior

As far as the speeches of the Prime
Minister and Shri Ghani Khan Chau-
dhuri are concemed, I have made it very
clear that the Prime Minister herself
intervened in the last debate which took
place and she categorically denied the
charges which were made about some
references in her speech. Similarly, Shri
Ghani Khan Chaudhuri has also denied
it. It has been stated here that he him-
self has not denied it. But I am happy
to inform the House that during the
course of the railway budget, Shri Advani
raised this question, and he is going toO
reply himself to those charges in the
other House tomorrow.

PROF. MADHU DANDAVATE: Is
it because he has delivered the speech
in the railway colagy that he is going to
reply to it in the railway budget?

SHRI P. C. SETHI: 1 will make it
very clear that Shri L. K. Advani raised
this question on the ~ railway budget.
“Therefore, he is going to reply to il.}

SHRI INDRAJIT GUPTA: How do
you know what he is going to reply?
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SHRI P, T. SETHI: It was stated by
Prof. Chakraborti that relief has been
organised there only for one month. 1}
would like to clarify the position. The
Government of Assam have taken up
the relief work and they have announced
that, for the time being, for three months
the relief work will continue. But we
have told the Assam Government that
they cannot stop the relief work as long
as the refugees are there in the camps:

The conditions of the camp: have also
to be improved. The medical facilities
which are being provided there have to
be further improved, because in some
camps 1 have visited there were a few
cases of malaria and dysentery. Fortu-
nately, no epidemic has spread yet. But,
as has been rightly pointed out by a
few hon. Members  including Shri Atal
Bihari Vajpayee, now the rains are
coming, the conditions will deteriorate
and there is a danger of the epidemic
spreading there. Therefore, our first
effort is to give relief to them. At the
same time, we are providing relief and
police  pickets in the areas where they
want to retum. For example, Shri Vaj-
payee said that he visited Nellie, I also
went to Nellie, Those who want to
return to Nellie, for their benefit a
police picket has been opened up.

Everyone has been given bamboos and
sheets. They are constructing their
houses within the total sum of Rs. 5,000
which has been provided to them; also,
there is @ sum of Rs. 5,000 for cach
deceased in the family. If the total num-
ber of deceased in a family is 3 or 4
they will get it to that extent Then,
they will be given Rs. 750 per bullock
for ploughing. Therefore it will come
to Rs. 1,500 for bullocks and ploughs.
Other facilities are being given freely
and, in certain areas, even tractorisation
is taking place. Therefore, all posiible
measures to be taken are being taken, as
far as relief works are concerned.

Them as 1 pointed out earlier, more
than 1,550 wooden and other bridges
have been destroyed. Therefore, it takes
time to repair all of them. There are
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also so many culverts. I do not know
whether it would be possible to repair
sich a large number of bridge:; before
‘the monsoon sets in in Assam. At the
same time, we have urged upon the
Assam Government and we have asked
the Border Road Development Authority
and other authorities to take up the cons-
truction of the bridges. In every dis-
trict about 70 or 80 bridges have already
been repaired so that the supply could
continue even during the rainy season.

SHRI SAMAR MUKHERIJEE; A sug-
gestion was made for the opening of
camps in Bongaigaon.

SHRI P. C. SETHI: 1 had been to
Bongaigaon also. There check-posts have
been opened at the mailway station which
are not permitting people to go from
there to West Bengal. At the same
time, the Assam Government has sent
their representatives to the camps in
West Bengal and persuaded these people
to come back. But, for the time being
they are so terror stricken that some
of them are not prepared to come back.
However  the Central Government has
taken the responsibility that whatever
expenditure is incurred by West ‘Bengal
in this case. the Central Government will
reimburse. Fortunately, as far as Aruna-
chal Pradesh is concerned, most of the
people who have crossed over to Aruna-
chal Pradesh have come back.

Sir, it was also suggested by Mr.
Rajesh Pilot that monitoring of relief
work has to be done. Now, the Assam
Government has appointed a Special Offi-
cer for the relief wqrk and in every dis-
trict also they have appointed a Special
Officer for the relief work and it is
being monitored from there and complete
coordination is being carried out.

Then_ Sir, a charge was made by Mr.
Atal Bihari Vajpayee that many people
have been added to the 1979 list. One
of my hon. friends ha; already said that
in 1979 it was his party in the Govern-
ment.

SHRT ATAL BIHARI
That is no reply.

VAJIPAYEE:
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SHRI P. C. SETHI: 1 am coming to
the reply. But I want to clarify the
background. (Interruptions).  Therefore,
this list was revised at that time and
I have the figures. It is not as if all
names were added. About 6,54,950
names were deleted in the 1979 list, and
about 12 lakh names were added. There-
fore, whatever figure you have given
about adding of 5 to 6 lakhs people
might be correct. But as was pointed
out, this was deliberately done to cut out
certain particular mames from the list.

Sir, Mr. Vajpayee has also referred to
and asked. Under what law the Army
has been deployed now? In this connec-
tion I would like to point out that Assam
(Disturbed Areas) Act, 1955, and the
Armed Forces (Special Powers) Act,
1958, are being used to deploy this Army
and Army authorities there. There was
a writ in the Assam High Court and the
Assam High Courtt had stayed Sectiom
4A of this, for which a reference was
made to the Supreme Court and the
Supreme Court has directed the Delhi
High Court to go into this matter. But
at the same time, I would like to clazify
that Army is there to assist the civil
authorities. Tt is not a martial law and
these areas which have been declared
‘disturbed’ have not been handed over to
Army in that manner. They have to
function in close coordination with the
civil authorities and therefore, under
Sections 130, 131 amd 132—I have got
the Criminal Procedure Code with me
for Shri Vapayee's reference—the army
authorities can act in aid of the civil
power, they have got the right to search,
they have also got the right to stop the
riots and of course, fire in self-defence.
Therefore, this position is also very clear.

Sir, as far as the protection of minori-
ties and othens is concerned, in this con-
nection, I would like to point out that
this impression is again very wrong that
in Assam minority community people
alone have been killed. As T have made
it very clear, right from the beginnipg
the Bodo tribes people were attacked.
Then, in retaliation in some places Bodo
tribes people were re-attacked, T visited
camps and I found that in certain cases
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Assamegse were  effected. They were
killed. I ' visited Bongaigaon Camp.
There are about 25,000 people. Most ot
them are Bengali Hindus and Biharis. In
certain camps there are Nepalese. There-
fore, all sorts of ethnic and language
people are involved and everybody has
suffered. A sort of insanity has spread.
Of course, mob violence has stopped bat
iporadic attacks are taking place. Ulti-
mately this thing has to be dealt with at
a political level. It is, therefore, neces-
sary that all of us should work in that
direction.

Shri Bahuguna has pointed out that
1971 date should have been declared as
the cut-off date. But as far as the dis-
cussions with the Assam agitation leaders
are concerned, the difference of opinion
was that originally they were sticking to
1951; the Government’s stand was right
from the beginning as per the meeting
of the Prime Minister with the Opposi-
tion leaders in 1980, that 1971 has been
agreed to as the cut-off date and we
cannot accept any other date. Ultimate-
ly they said that they were prepared to
leave 1951 and come to 1961, Provided
there is an over-all settlement. So, there
was an improvement on their side. As fat
as our side is concerned, we always stick
to 1971.

SHRI INDRANIT GUPTA: You
openly said 1965. You offered 1965.

SHRI H. N. BAHUGUNA: Mr. Home
Minister, you offered 1965.

SHRI P. C. SETHI: 1 did not offer.

SHRI INDRAJIT GUPTA: In the
last meeting you said that you were pre-
pared to go to 1965,

SHRI P, C. SETHI: Mr. Gupta, I had
made this point very clear. T said that
1965, 1966 suggestion has come to us.
But it was not our suggestion.

SHRI H. N. BAHUGUNA: That Iis
not the question. The question is: s
Government  willing to negotiate this?
T said that having opened the flood gates,
now they are facing the deluge.
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SHRI P. C. SETHI: When we were -
discussing’ we could not have taken the

position that we were not pnepared to--
discuss this,

SHRI H. N. BAHUGUNA: What.
about economic development and other
things?

SHRI P. C. SETHI: We had suggested
and that we had even guaranteed that we
would try to provide in some manner the
cultural and other points which they
were asking for.

- SHRI H. N. BAHUGUNA: We under-
stand the type of agitation and that s .
the reason why I was saying that the
Prime Minister should have been here.

SHRI P. C. SETHI: 1 am saying that
the Government position or stand is—
1971 cut-off date. We have never
moved from that. Beyond this I have -
nothing more to add.

st FEadl AT AGAN : FE
F3q ?

St wew fagrt aragat -
F |

st gwTR =/ AS! ¢ mi‘r%ﬁrtf
7 wTO® WOl {HAT 91 qreNAr qga
T 8T W &1 Hag FHIf9T |

Y guaat weaw agnow ¢ fEw
TigE H 7

5 T

You spell out in which area you re-
quire the assistance of the Opposition.
There are people who agree with you on
many questions, What is the area and
what is the strategy of the Government
for dealing with this matter?

SHRI P. C. SETHI: We require your
assistance firstly in condemning the vio-
lence outright.

SHRI H. N. BAHUGUNA: That has -
been done. We did it. (Interruptions)-

That has been done.
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SHRI P. C. SETHI: Secondly, we ie-

TH-FHO & a9 H W9 W
F en owr dlw W E oW mx
F AR AT AT AW E W
HHW & &g ¥ W g Hfae

FaMITC?

PROF. MADHU  DANDAVATE:
You are giving protection to minority
* Government also.

SHRI H. N. BAHUGUNA: That is
another thing which you are doing.

PROF. MADHU DANDAVATE:
. All the minorities that you are protecting
are also minority Government.

(Interruptions)

MR. DEPUTY-SPEAKER: Please
allow the Minister to reply.

SHRI P, C. SETHI: As far as the
question of enquiry is concerned, Wwe
have received a message from the Assam

~Government that they are going to ap-
point a high level administrative enquiry
into the matter.

=t Tm famw owmam g
1 F w9 ey | W uefale-
gfea A & @ Fow ?

MR. DEPUTY-SPEAKER: He has
- said what action has been taken by them.

SHRI P. C. SETHI: I am reporting
~~svhat the State Government has done.
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SHRI A. K. ROY: We would like to
know whether you will like to comstitute
a tribunal for the quick disposal of the
case so that the persons responsible can
be brought to book.

SHRI P. C. SETHI: The State Gov-
ernment has taken the action to appoint
an administrative inquiry and it is for
the State Government to take a decision.
(Interruptions) .

As I was saying  first of all, we re-
quire the coopration of all the hon.
Memben; and of the Parties in restoring
peace there and forming an all-Party
committee or citizens committee, if
necessary, in helping the relief work.

SHRI ATAL BIHARI VAJPAYEE:
Who is to constitute the citizens com-
mittee—the Chief Minister or you? You
should have taken an initiative yesterday.
The people have mot accepted that Gov-
ernment. You should realise it (Inter-
ruptions)

PROF MADHU DANDAVATE:
I doubt whether they can got to the
Secretariat at all. (Interruptions)

SHRI P. C. SETHI: We have alrcady

" discussed this question with the Cabinet

there, We are going to evolve the citi-
zeni; committee in so far as restoring
peace is concerned. (Ifterruptions)

MR. DEPUTY-SPEAKER: ‘Parallel
liness do not meet. Come closer om
national issues.

st diga  fazwr : g9 ™ AW
wr off feeme w1 @ 7 o fEe
HIT gHL gt & grEaew T g ..

MR. _DEPUTY-SPEAKER: The Minis-
ter is not yielding. Please sit down.

SHRI P. C, SETHI: It has also been
discussed and decided that in the rural
areas we can form a Defence Council
comprising of all sections of the popu-
lation of that particular area. A police
picket will be provided there not for some
time but for quite sufficient time till it
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is mecessary and the people would be
given training for self-defence. There-
fore, this is also being done.

Whatever is humanly possible under
the circumstances for the State Govern-
ment to do, they will try to do, but right
from the very beginning...(Interruptions)

MR. DEPUTY-SPEAKER: No runno-

ing commentary  please.

SHRI P. C. SETHI: Whatever decision
is taken about the elections, now that the
elections have taken place and the Gov-
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ernment has been formed there, we
should not forecast a doom but we should
give them ample time to work in order
to restore peace and normalcy.

MR. DEPUTY-SPEAKER: Now, the .
House stands adjourned to re-assemble at
11,00 a.m. tomorrow,

20.28 hrs.

The Lok Sabha  then adjourned till
Eleven of the Clock on Tuesday, March
15, 1983/Phalguna 24 1904 (Saka).



